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MR. CHAIRMAN: Thank you. Question Hour is over. The House is adjourned
till 2.00 p.m.

The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at two minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair

GOVERNMENT BILLS
The Finance Bill, 2017 — Contd.*

MR. DEPUTY CHAIRMAN: Now we will continue with the discussion on
the Finance Bill. But I would like to inform the hon. Members that the total time

allotted to us is five hours and we have already exhausted four hours.
SHRI TAPAN KUMAR SEN (West Bengal): Sir, three and a half hours.

MR. DEPUTY CHAIRMAN: Okay, we have exhausted three hours and forty
minutes. We will take one and a half hours more and then we will have the reply
at 3.30 p.m. When I call the names, I will, in advance, also tell you how much
time is available so that you can restrict your time accordingly. The BJP, of course,
has 41 minutes left. Now, Shri Chunibhai Kanjibhai Gohel. Not present. Shri Vivek
Gupta. Not present. Now, Shri Harivansh. He is present. Shri Harivansh, your time

is ten minutes.
SHRI HARIVANSH (Bihar): I have been told I have eleven minutes.
MR. DEPUTY CHAIRMAN: Okay; you take eleven minutes.

#t eRe: IR, 991 va e $B 3R HEd F1 AldT Y 3R DI W T
H el SIfSUl 89 4o & @l UTd: @S 8Id) 379+ dieT JaKd &1 A9 gIRI &l 9y
9 H ISR €, 39N g9 91 b oY g9 ot fee o1 99y iR <

MR. DEPUTY CHAIRMAN: You have eleven minutes.
2} gRae: WR, I MUl IRaT sl 39 ge1 ufg fAe @1 wwy ik 7 IRl

MR. DEPUTY CHAIRMAN: You have eleven minutes. I will stick to that.

I will not give more time to anybody. Okay your start. Let us see.

3t gREe: TR, MMUBT 9gd-98d g1 & 9 qo1 fad g, 2017 W e
F1 AT T 9 Ugd 3 A AR 3R Srgwdl @l 7 39 fd & e

* Further discussion continued from 27th March, 2017.
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H PO T IMTP AIH F $H GG TG & GE 1 dredl gl faRivs &8 =
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I I dToll TSI AR H Ig ThId dgl 872
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Ig Ve B TAd gl Sl gl I&AT H notices dd db FUSRT STRAT? fhY MIHR
Jfhad B dw=r WY B9 8, d §9 Gl notices b HIT 84 BIF dTall 872

Tdh 3qleNv $ IR W H Hgar g é‘ , 16th March BT Business Standard 3R
H I8 G 37 8, "Central Board of Direct Taxes (CBDT), upset with poor response,
had called an emergency meeting and asked IT officials to intensify the search and

survey operations."

RIS Y- 3T, TI-TY APpord, AHSHSH 3T BT PIAT H IR FAT AR
T2 I8 Il & (b AR 9T 1 fUsel oo &l § UR: 8% W U 91 PR
IT FsHe ORI fhar 81 Ue 9 aneHl & fIU I8 99 Ae BT fhden +fe B,
PERCIEEGEE ST

S TRE YARATSSl AT PSR DI AT T HRIUTET Tl TRE Bl 21 IMID
H Assessing Officer 143 (3) & W& scrutiny IT assessment HRAT 2l Al g fo a8
unreasonable higher demand raise hXdTl Bl First appeal ¥ ar Iel g 3]G 8 IE
STl 8 SiIRd 2nd, 3rd Il 4th appeal 4 o9 Tlgcl RSN %, T9 9 Sived wTel foreran
ITHT Bl o7 {6 F qadT dR-8R 89 /e I B AR 9¢ MY 1 VAT Jde 8l
P first appeal T& PIs T ST & 7 HRAT US| Ul Ja! awer o), offhd dR-R
revenue collection & HRUT Ig FaRAT ool s, ST TS ¥ STRT B

319 39 taxpayer BT SAMGER HRETIS TR T SRR USdl ¥, 98 H I =gl
T IR fG9TT I o Fwerar ® 6 expenditure, mental torture or higher demand
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319 I[CT-3TeIT &5 & @@FIW %, ar National Highway 3R Airports Economic
Regulatory Authority Appellate HTI-HTf P B BRA? 23] ARE D1 31 tribunals J
A 3= IRIRTS YT S BY &1 BH A B g feUE IT SRl Bl service conditions
T BT F PM Al 599 e Vae H B BN 91Ul #eied, foegTed H 39 9
H 319 executive Pl power & B © [P IT IRE(ESH Hﬁﬁ'ﬂ‘% 3R renewal & DI
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%ﬁjﬂ IR Mg Kl 3:1%5 Chairman, Vice-Chairman, Vice-President, Presiding Officers GAl
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#EISY, Finance Bill, 2017-18 ¥ TR’ B <R {ofy, BufrAl gRT ASHIId aal
P donation, power to impose penalty by officers Kl ﬂ@ qadmal Bl AdR W 3D
genuine |aTe WS gU &, difb § & 3= Aol 3MMYP AEIH F Fad H T A8l
g1 STl faRive IR I8 @8 W8 © 3R 19 8 € & demonetization & BIRIT 3741
SrfeTaReN WYE Tl UTS 1 I8 Q& WRPBR 1 W AT AT fF Seudhiet B uNeI ¥ long
termﬁgainﬁﬂlﬁﬂﬁwwwﬂﬁmﬁf@ﬁﬁﬁww
RS T%Hﬁ T BT H 3P revenue collection ¥ qf%' & 3@ over optimistic &l

HeIgd, Excise Tax Collection &1 Sl &Y o =iy a9 # &g AHR HI e,
I8 IS M Il faxiy a9 § 7 e, Rifh ded I & Sl H d3Ia™) & AR
gl 3R 3rdid I 89 PV RIRCEIRC IR %, ar Q?ﬂ oIl ® & disinvestment target g9
Y realistic &I Bl Bg WRHR H el TUT A revenue TG A& 8, Voluntary
Disclosure Scheme I penalty tax gIXT AT NI TR PR X, KICAl EX o
P experts IT STFHR I8 8 V8 o [P 9P AU IRBR B AT R schemes
3G el Bl

W, ST 39 Seor@ fhaT fh Business Standard &1 &el Tdh YdY off, I®T
ol eNYd o7 IDS-Il Gets Cold Response — X 6,000 crore disclosure just four days
before the Scheme ends’. BT & duT H Bg AXPBRN o back door ¥ revenue El—c.ﬂﬁ LAl
AT ST & Bl AR ARE-ARE b U M Bl I ABR B I8! gl § 37yep!
AT =TEdl § P 1 81§ U Y faRie 7 B dedror I9 F ITAN BT eI
frar & oY d=areg sH@ fHaml & f’a § & ST &R &l 87 6l F=hy &
% 39H a9 T R Bl ®1 oM Uga BT S AHEs A1, 98 R el 8l IET Tl
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HEISY, B9 99 S & b GRAR & Wd g8 d &THdT, NToRd 9g Bl &l
R B R B EF 9§ IR $9 919 & UereR © 6 B el § WRAR Bl S
eI g7, AT g8 Wd $Y B, offb UH HEl A A2 I I8 8 6 <9 7 I
famra BRI, AR @Y MHSH! d¢, JISHIR goil IR J8dN AR &1 HIeid 8N,
Al TRBR BT tax collection M TSN TR FIT < HI AMa-! ¢ I8l 87 a9 2015-16
H g9l IR B gU AR A<y H31 Sft 7 ®e1 o7 {6 'Aiming for a double-digit
rate seems feasible very soon. GX GDP growth rate @l &1 fRafa g2 af 2016-17
P GDP a¥ 2015-16 & W € s Bl H Economic and Political weekly (page 52)
4 ‘:H%T, 2017 T U 3TYT An Examination of Revenue Generation @1 Udy 39T quote
AT a8l gl 'For 2017-18, the Government itself has downgraded its forecasts of
rate of growth of GDP to lie in the band of 6.75 per cent to 7.5 per cent. Given

that this year’s growth rate, reported in the Budget, is 7.1 per cent, which is the
lower end of the band set for 2015-16, there is every likelihood that the next
year’s rate might be 6.75 per cent or even lower. This is likely to depress revenue
generation even further. If the Government sticks to its target of 3 per cent fiscal
deficit to GDP ratio for 2017-18, expenditure compression is inevitable in view of
the likely sluggish revenue generation. A further problem would arise if as has been
the experience, the Government is unable to meet its disinvestment target which has
been placed at a massive 59 per cent above what was achieved as per the revised
estimates of 2016-17. The Government should, more sensibly, allow some slippage

in the deficit targets in order to revive the economy.’

TR, Wt AT P &7 F a9 2016-17 F performance BdH T8 Bl I8 AH TR R
g, olf$ U8l F ST auT H A, a9 2014-15 Bl & B, 1 GET TSI ... (- B
Hel)... ¥R, S99 €<t gl €, 1 Sl concentration EﬁﬂT%,HEEC\EGlTﬂT%IW
a1 e @1 99y ok <1 ¥ g g\ B gl

HeIcy, 39 Iy W) denfyei o v Wt IR BH SR @ dardel <F ®1 Al
& gl BRI a1 3R W waTaE §1 S9@T SR RidTs TR g STd: §ART Wl
3R arefaqawen yvrfad grf| Manufacturing H oft grard et W) € €1 SHST indicator
Index of Industrial Production (IIP) 81 2016-17 # IIP & fRIfT @Wv@ 21 TawR, 2016
H P & ofidsl H raMd gig g3, Rifdh SHBT base HH ATl A AR factors, HR®H
T PR EPW (Economic and Political Weekly) @1 4 ATd & 3id # ug fewl) ¥ f&

"The most worrying aspect of the economy from the point of view of future growth is

the declining fixed investment to GDP ratio, which fell from 29.3 per cent in 2015-16 to
26.6 per cent in 2016-17. Further, the growth in fixed investment at constant prices has
turned negative." Lj_bdli\m i QCHNQH( A € fb a9 2017-18 H revenue generation
F Sl eI I eRAC W T %, J realistic &1 &1 Economic growth PY TR el B/
=Y Bl EXl AT ¥ revenue generation b over-optimism H g d¥g IRhR P qMHE
Sl A1 A A B B, 1 i Al gl
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W, I H § gP @Ec AR BT PR AT I TS BT gl PO AN H Bl
T el g, A1 H 3Mud WHI gre Q¥ Bl e BR Al WReg W), UIe 9 ani
@ S del &, 89 &N IR-R faeT a7d 8, -HuR R fiyerdn g, o o
THY PR SR &

W, & 91d Nfafedd deM S 1 & IR H 2l 39 @8 31 dis Ff guR
BT, A1 89 ST WA BT FA1d IR B AR o 989 fe1 & 8l @ 8, Wy
S golc H 31 YR AT §— 20,000 BT S8 2,000 3G HT d&T HIAL, Al IHDBI
famed o 7 a1 faar & 10 - © Y SR iR wifsfedre qfs, SO Hw+e &
A T UH I UBR B GAIT Gl 8l bl 7, g8 H W M1l W), § FHeAr
TST B HRAT TSI H < &7 A7 fh 39 <9 H <P 741 B GH B & (g T ITHT
40 HHIEAT 1, oMfh Bl Shided HRATs AT dP o] §g AoTlad TLER EH
PR P g el St & SHM H WAH BHCT g1, RTIB] AN BT DI AR d18
H SRAIYGTE ARIIV St 3 AT ISR dl 8 99 HHCA] Bl 74 H AN 81 X8
g, oIfhd B9IR TRME H I Al $ AMA? S Jg dealld, A o § fawqm,
RIS H S &l &< 9 99 8, S o9 fawrs < {6 il $© &8 8 & d B @
g, W gl § 5 %8 9 @9 W) @ T, 98 97 T 3R MY e F WE W T,
T9 ST IR YSIM B8F dl B AR g 9T BT b1 e b 3y I § =
frep1fery, g GuRI ®1 IFA-ga IR Pl I8 d8ld §118¢ b 39 o 4 <Id
7 W @ B SR Al H FID! G level-playing field fiel, g=IdTg|

MR. DEPUTY CHAIRMAN: Thank you very much. The next speaker is
Shri Tapan Kumar Sen. Do you know how much time is left for your party? It is

negative time.

SHRI TAPAN KUMAR SEN: Sir, as long as I speak, I think, that should be

my time. Kindly allow me, Sir.
MR. DEPUTY CHAIRMAN: So, you have five minutes.
SHRI TAPAN KUMAR SEN: Okay, Sir. Thereafter, it will be your consideration.

Sir, actually, I don't want to repeat the points already made by my colleagues.
Very exhaustively, | think the Finance Bill has been dealt with by our colleagues
from both the sides. Firstly, the claim is, to make much more effective financial
management and financial governance in the interest of growth and development.
That is their argument. The other argument is that never before has the constitutional
integrity been so brazenly compromised and so much trampled under foot. I think

it is an issue between these two. The Lok Sabha has passed that. They have a
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majority; they have passed that. I understand that the basic context on which the
rule of majority, defining democracy, has to be understood is that it has to ensure
that the constitutional provisions are not diluted. That is something which no majority
can change. I think, on that basis our forefathers had written the Constitution, and,
we are, again and again, reiterating that whenever we take an oath in the name of
the Constitution. I think, in this Finance Bill, besides other points that have been
dealt with, that Constitutional integrity is seriously compromised. What should be a
Finance Bill has been clearly defined in the Constitution under Article 110 (1) and
110 (2). That point was ignored and Article 110 (3) has been taken as a Bible, and
everything under the sky has been put, which is not even distantly related to the
financial matters of the Government. Can any reply to these ever exist? You are
changing the tribunal system altogether and giving a quasi-judicial structure, which
should remain at arm's length from the Executive. You have taken over the entire
power on you and you have violated the basic spirit of defence of our Constitution,
that is, the separation of power between the Executive and the Judiciary. And, what
are those Tribunals? All those Tribunals are basically very closely related to the
economic and other administrative governance of our country on day-to-day basis.
The Tribunals are the forum to settle all those grievances and disputes. You have
absolutely taken it over and it is very clear that in most of the Tribunals, the
Government is the litigant and there will be a clear conflict of interest and that is
how a judicial system will be bent backward to serve the interest of the Executive.
I don’t say that you have the intention to do so but I definitely say that by doing
this, you have established, you have allowed, you have paved the way for such severe
political distortion in the whole democratic structure and the constitutional scheme.
I think, we have, if I say it by being very conservative in my words, committed a
big crime to our Constitution. I think, all conscience must prick us as to whether
we should allow this thing to go because this signals an ominous danger for the
whole democratic system which is based on certain basic provision which ensures
democracy as well as stands against any effort of distortion and aberration. If this
goes on and if this kind of concentration of power, which is quite natural when the
whole economic system is under crisis, is allowed by the very system which defends
democracy, that signals a danger of authoritarianism, taking over the democratic
system itself not only in respect of economics but also in respect of politics and
society, and all those cancerous signals are already raising their heads in different
ways in the present political system which alarms us much more. I think, all these
aspects, our good sense -- all of us, my colleagues in this House -- should seriously
consider. Some of the issues need to be reviewed, and this House must recommend
to Lok Sabha that ‘Yes, you have done it in your wisdom of majority there but

please reconsider it.” Certain aspects need to be sent back. Issues have already been
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discussed. The non-finance related issues need to be completely withdrawn from this

Finance Bill. If required, you bring separate Bill, and, I believe, in many of those
non-finance issues which you want to address through the Finance Bill, there is scope,
there is opportunity for a greater consensus. ...(7ime-bell rings)... Then why should
you take this backdoor method which hits at the trustworthiness between us? Why
should you allow that kind of a method? Let the legislation be brought separately.
Let it be considered. Let the Standing Committee go through the process. I think,
in many of things, there is a scope for consensus irrespective of Government and
Opposition. But why should you take that backdoor method? I think these are the
issues which need to be seriously addressed. I am just concluding. On that premise,
we have given some amendments. Some amendments are there. I think, the House
would duly consider those amendments not in a partisan spirit but in such a spirit
so that this dangerous trend should not be continued, should not be allowed. This

Upper House must seriously consider it. I appeal to their conscience.

Sir, there is another important point which, I think, needs consideration. We
are promoting a distortion in the whole economic process, particularly, when the
situation is gloom, not in our country alone but globally. It requires a push from
down-below. It requires demand-management more than supply-management. On the
other side, many economists are there. They too understand it well, but they may
have other compulsions. The situation demands that the people must spend more and
that the market on which the whole economy thrives is not allowed to be squeezed.
In the last three years, the GDP has increased, but employment has declined, in net
terms. Please check your own data. Employment in the manufacturing sector, in the
service sector and in other economic sectors has gone down in net terms. What was
the requirement at this point of time to drastically reduce the burden of indirect
taxes? Now, we would be having the GST regime, which would be a much more

straitjacketed regime. Everything would be decided by them.
MR. DEPUTY CHAIRMAN: Okay.

SHRI TAPAN KUMAR SEN: In this situation, that burden must be reduced. If
there has been an increase in the GDP, as shown in the recorded figures, and if you
want it to actually translate into the well-being of the common people, the burden

of indirect taxes must be reduced. ...(Time-bell rings)...

Sir, I am rushing through my points. I am not explaining them. The dangerous
trend of a decreasing direct taxes: GDP ratio, which has come down to a very
shameful level of 5.5 per cent, an all-time low, is not permissible in a civilized

welfare society, which you claim it to be, and it must be changed. It is a serious
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distortion and the imbalance between the burden of direct taxes and indirect taxes

which is against the people, must be corrected.

MR. DEPUTY CHAIRMAN: Mr. Tapan Sen, please conclude now. There are

many more speakers.

SHRI TAPAN KUMAR SEN: Instead of adopting back door methods, using
unauthorized means and tampering the integrity of Constitution, the Finance Bill
better concentrate in this area in the greater interest of the people. On that ground,
the Finance Bill needs to be returned to the Lok Sabha, for reconsideration and
applying their majority, within the framework of the Constitution, not to make it an

outrage of the entire constitutional machinery. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Tapanji, you are taking out of the negative time

of your Party. It is another wonder!
SHRI TAPAN KUMAR SEN: Sir, I have never concluded my speech so quickly.

MR. DEPUTY CHAIRMAN: You have taken more time out of the negative

time from no time. Only you can do that!
SHRI TAPAN KUMAR SEN: But, Sir, I rushed through my points.

MR. DEPUTY CHAIRMAN: Now, Shri K. T. S. Tulsi; not present. Shri Naresh
Gujral. ...(Interruptions)...

SHRI K. T. S. TULSI (Nominated): Sir, I thought you had called my name.

MR. DEPUTY CHAIRMAN: I am sorry; Mr. Tulsi, you are there! I am sorry.

...(Interruptions)...

SHRI MAJEED MEMON (Mabharashtra): Sir, how could the Deputy Chairman

not see my friend, who has been standing here so distinctly? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is not like that. When I came here, I just had a
glance; at that time he was not seen. So, I presumed that he is not there. I did not
know he is there. I am very sorry. Mr. Tulsi, you are such a great man. I cannot
presume that you are absent when you are actually present. It is not possible. Please

start, Mr. Tulsi. ...(Interruptions)...

SHRI K. T. S. TULSI: Sir, through you, I wish to raise three concerns with
regard to the Finance Bill. The first is with regard to making Aadhaar mandatory
for various schemes, the second is, removing the cap on corporate funding, and the

third is, rubbishing several tribunals in a jiffy.
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Sir, with regard to the Aadhaar, 1 want to bring to the attention of this august

House that Section 29 of the Aadhaar Act, 2016, as notified, categorically provides
that the core biometric information collected by the Unique Identification Authority
of India under the Act shall not be shared with anyone for any reason whatsoever.
Now, that is a legislative provision. Now, when the Act was notified under the Rules,
what is being provided is that any individual agency or entity, which collects the
Aadhaar Number and the document containing it, shall obtain consent. When the
Act says, “It cannot be shared for any reason whatsoever”, how can you prescribe
a procedure of voluntary consent? Consent could also be by force. When the use
of this Card is forbidden for any other purpose whatsoever, it cannot be allowed
to be introduced. The rules are in conflict with Section 29 and Section 8(3) is also
in conflict with Section 29. This is going to create a huge problem. The provisions
therefor permitting sharing of biometric information by merely informing, which is
taken to be consent, is fraught with danger. It was meant only for the purpose of
delivering public services. The question is: How safe is our data? It has already been
scrapped in the UK as well as in France. The then Home Secretary, now the Prime
Minister, Theresa May, in 2010, announced the end of the ID Card project of 2010
and said, “We need to balance national security and civil liberties.” Australia in 2007
cancelled the Social Services Access Card because of the dangers which were inherent
with the hacking or the leakage of that information. France in 2012 sought to justify
this but the Identification Protection Act was declared to be unconstitutional by the
highest Court in France. Today, there are petitions pending in the Supreme Court
which have been referred to a 9-Judge Bench. We are permitting doing of things
through subterfuge of a rule what was prohibited by the Act. The Supreme Court on
15th October, 2015 allowed Aadhaar Card to be used only for the six Government
Schemes of Public Distribution, that is, LPG, Rural Employment, Employees’ Provident
Fund, Pension Scheme and so on. Now, there are several Government agencies which
have begun to insist on Aadhaar Card for even opening a bank account and for
various other purposes. This can jeopardize the privacy and security of the citizens
and no attention is being paid for safeguarding the data from hackers. We must
be able to guard against hackers, particularly in the context of China and Pakistan
getting into our systems all the time, and many a time succeeded. How we intend
to safeguard the personal information? Not only that, we are completely blessfully
unaware of the dangers of that information. Anybody’s fingerprints can be planted
anywhere because fingerprints will be available. My fingerprints can be planted; my
iris impression can be planted. If that information becomes available to anyone, it

will become extremely dangerous and it is precisely for this reason that a number of
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democratic countries have abandoned this project. Unless we can safeguard the data,
only then can it be permitted to be used for the purpose for which the Act was
enacted and only for the use of services. The second point that I want to submit,
Sir, is regarding removing a cap on donations and also making them anonymous. It
only achieves one purpose. It manages to multiply political corruption. If that is the
aim of the Finance Bill, then they must be clear about it. The third is with regard
to winding up of the Tribunals by a notification of the mere rules. There are several
statutes, which will have to be amended, but in the process, what is being provided
is that by virtue of the rules, the Government will decide the qualifications and the
method of appointment of members. There is no regard paid to the law which has
been declared by the Supreme Court that even with regard to the appointment of
the members of various Tribunals, the Courts must be consulted to ensure that they

are independent and they are not the persons with questionable integrity.

In this regard, I submit that you cannot permit the delegation of essential legislative
function. What will be the qualifications for the members is an essential legislative
function and if it is delegated to the Government, it will amount to abdication of
the legislative responsibility and I strongly oppose this. There are 27 Tribunals, and
seven are sought to be shut down immediately. They can be paid three months'
salaries and told to go home. That is what is left of all the Tribunals. I strongly

oppose these three provisions in the Finance Bill.

SHRI NARESH GUJRAL (Punjab): Sir, the Finance Minister deserves full praise
for transforming India's economy, within a period of three years, to the fastest
growing economy in the world today. It was an economy, which had been totally
derailed by them, thanks to various scams that took place during their regime. Sir,
by enforcing strict fiscal discipline, he has sent a very positive message to the
international investors and you can see the FDI thronging to India through 'Make
in India'. This discipline has also resulted in lower pressure on the banks because
the Government borrowings have gone down. This has given breathing space to the
private sector to borrow and to grow. Sir, you can see the effects of this policy by
a stronger rupee against the dollar, lower CAD and high foreign exchange reserves.
By boosting investments in the infrastructure and agricultural sectors, he has given
a kick-start to the economy which would get a further boost now with this Budget.

Sir, I just wish to draw the attention of the hon. Finance Minister to a few
suggestions which are bothering me also, like some other Members of this House.
Amendments to Section 132 and 132A state that 'reason to believe', or 'reason to
suspect' will not be disclosed to any authority. This is causing concern because the
hallmark of this Government has been transparency and accountability. So, I am a
little perplexed as to why they are bringing in something like this which will, in
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fact, empower the junior officers of the Income Tax Department and disempower

the senior officers who are the CITs and who sit in the Tribunals. So, I do hope
that they will relook at this because this is causing a concern. By and large, the
assessees feel that now, the Income Tax Officer, the Department, which was always
considered, I would say, a bit too strong in using strong-arm tactics, will now have

more to bother the assessees.

Sir, in this very House, the Finance Minister had said a few days ago that he
wanted to make the tax regime user friendly and non-adversarial. In this country,
only 1.5 lakh people declare incomes of over I 50 lakhs and only around 20,000
people declare incomes of over ¥ 1 crore. Now, the Finance Minister said that
scrutiny cases would be restricted to one per cent. I would like to ask as to how
many of these high net worth individuals are scrutinized because what happens is
that here, the scrutiny rate goes up to 30, 40 or 50 per cent and that is where the
corruption starts. I hope, the Finance Minister will also take care of that. Sir, I am
not saying, don't take action against the tax offenders but please make sure that you
don't throw the baby out with the bathwater.

Sir, I would like to highlight a few things regarding my State, Punjab. Sir,
regarding procurement, recently, in reply to a question asked in this House, the
Minister stated that the cost of production and MSP of Wheat is ¥ 797 and I 1,625;
in respect of Gram, it is I 2,241 and I 4,000; and, in respect of Mustard, it is
T 1,871 and T 3,700, respectively.

Sir, if these figures were to be correct, there would be no farmers' suicide. 1
am certain that these figures are wrong. And, if these figures are correct, why don't
you follow the Swaminathan formula, which you have already committed? So, Sir, I
would urge you to please take care of the farmer and till such time you implement
the Swaminathan formula, for God's sake, raise the MSP by, at least, 2 per cent

higher than the inflation rate because the farmer must get some relief from your side.

Sir, another question is procurement that the Government does from States like
Punjab, Haryana, Uttar Pradesh and some other States. Sir, I think, the contract that
they have signed with the State Governments needs to be revisited. Let me give
you the example of Punjab. Recently, the Union Cabinet has saddled the State of
Punjab with a debt of ¥ 31,000 crore. What they have said is that this is to take
care of the historical problems. The fact of the matter is that Punjab agencies were
procuring wheat on behalf of the Centre. They procure this wheat, keep it in their

godowns, and, no insurance cover is offered. If it is eaten up by rats, if it is rotten;
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sometimes, for years, it is put up in the open many a times; whatever rots is the

responsibility of the Punjab Government.

Sir, the foodgrain has to be transported from the mandis to the warehouses.
The labour charges and the transportation charges are much higher in Punjab than
what they are in States like Bihar or Madhya Pradesh. But when we raise the
supplementary bill, no credits are given. Not only that, interest, that too, compounded
interest is charged on that, and, Sir, of this 31,000 crores of rupees, I think, the
principal amount is not even 8,000 or 9,000 crore of rupees, rest is all interest. We
are asked to send wheat, let us say, to the Southern States. It takes about five to six
weeks in transit. Punjab takes credit only the day when it reaches the warehouses

in South. That interest is also loaded onto the States.

I am speaking for my State now but it is happening to every single State. Since
we feed the nation, we must get some relief. I am not saying, write it off, but, at
least, please appoint an arbitrator. He can look at our claims; he can look at your
claims, and, then settle the issue. Although we are no longer in power in Punjab,
but I do say that it is unfair for the new Government to be bearing the brunt of

this 31,000 crore of rupees.

Sir, now let me come to the issue of New Textile Policy. I welcome the New
Textile Policy, which also covers the leather goods industry, and, this will create almost
a crore of jobs because there are liberal incentives for modernisation. What they have
done is that they have limited the incentive to ¥ 50 crore and the companies which
are already in existence, which have already taken upto 50 crore of rupees, are not
eligible any more. Your intention is to create jobs. I would urge you to please link
it with new fresh employment generation because what is happening is that we have
a growth in this country but it is a jobless growth. When you do this, this will lead
to automation but when you link it to job creation, lakhs of Indians will benefit.
So, I hope, you will also take care of this suggestion. Sir, I don’t want to take
much time. I would, in the end, again compliment the Finance Minister, especially
today when the GST Bill is being debated in the other House, which is going to
be a game changer for India. This is a historical piece of legislation. Thanks to his
patience, his sagacity, his diplomacy, that he has managed to carry all the States

along. I compliment him for that. Thank you.

MR. DEPUTY CHAIRMAN: Thank you, Mr. Naresh Gujral. Now, Shri Digvijaya
Singh. Your party has negative time. So, what do we do?

SHRI DIGVIJAYA SINGH (Madhya Pradesh): I will try to convert it into positivity.

MR. DEPUTY CHAIRMAN: Let me see. ...(Interruptions)...
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SHRI TAPAN KUMAR SEN: It is a question of negation of negation.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Take less than fifteen minutes.

£} fefasra Ris: weicy, 59 9 98 WReR AR 8, 99 A ST G491 H 59 BT 9g9d
F B &b PR IT-HI-BRU S8 I 1 BT 39 G H A Bl 51 b,
R ) I 7@ 921 9Ed ¥, SHPT g=i 741 fa 9RwivaT ax e a8 g7 @t
TSI AR 81 Ahell &, offdh U 9 a1d & 2 {6 =i dfdu™ & anféaa
110 &1 IYIRT 39 BrAT § 9w e, Sifes 7+ e @1 gy 9 787 o 2

R, BIed a8 dld F91 § 1 BRa! B YT T 3R W ¢ HEH | SUTE]
for = S gu @ &R R &7 | 991 # I8 B9 9 discussion & g
AT IET A1, T WRI-WRHH amendments &Y, T BT BIs JAIQTeR0 BRI TSIIId
YIRYT § @ Bl 8] fHefar 81 G 915 9 S=iA U BT ST &R 't W™ o
31U W,@W%ﬁ?%ﬁm&ﬁﬁw,ﬂgﬁa@ﬁﬂﬁq?sweeping changes%(”ﬁI
@?Wﬁswﬁaﬁl@asﬁﬁwm g I¥DhIR minimum Government, maximum
governance & RIgid TR &< # omft, <ifes 9 e § & wrae™ foy 71w €, <t
PR AIfRIRAT T HEATRAT Eﬁﬁf&’\_rﬂ?%’%, I9 I d maximum Government,
minimum governance 1 RIGId &IaT 81 &R, § M9 A S1RIY BT A8l § b 40
@Eb—Ffl%,W%WW%@I%WWamendmentsmW%Gﬁ?
I H I Hdd 3 Bl BISHR, T 7, UIE 10 AR I 13 Bl BISHR, AR-H-IR Bl
¥ 9 B1HY ordinary bill €1 39 BT Addd I8 & fb WRBR 7 0T U & AT BT
gl B d amendments F BT IATBR B9 foram Bl F8Ied, 39 IRGR H 397
TG "YU 9F § argaT fhar of {6 S¥aex o 9w A e, dfee I8f 3
IR IS a9 g9 UAM WR of MY B fF BIC-9-BIC ARHRT & ft g1 e
T far w21 gAY it & A wew RigseRy St st AisE €, 9@ 3 W B8
Y Bl oAl, A1 39 &I folRga # goford ol Sl ol SH$ 9ear ofd N8 STAdx
foRe &AM e & yega A1 fban Siar o, a1 99 & fffad srRo7 g S
g b fhd RN A ¥ & A T W Bl W SR B gd B GBI ol
gl gd # BRETR A A & SMUPINAT Bl VS B BT AWBR S| AT, AT A
IR BTR d& &f I8 AR < &A1 81 39 4 w@Hfds g fo o9 meor &
BT 2, aelt BRft iR 98 MM R axgelt 81 off 38 71 Suwwifa weiey, 59 9
I8 ARPR AT B, Y B Al TS sprsce A Y8 ooy, qig diR W Alfeq
I W ST YT AES IS MR 3R H T IIRBIRAT & I, I H 4 W 5 T Ifg
gS Bl Sl BM 10 B9R UV H FUedr o1, 98 3fF T 50 BOR ¥ UH g B
H fAuem aE€t F8Y, MU demonetization & 9T 18 ARG ANl @I Aifes faar & &R
18 oG ol 1 afe s g org o) W Jifed fear 71 8, 1 90 89k s &
RIS $3Y 8T B1 S99 ST AMRBIRAT BT g HIH AN BT I8 ART A
qifed 397 W & g 21 By A Afea g Jifes e wan & o = o
JUT HEl A ST BT, dT 98 FERY TR TR (AT Fcs ABrSce | Heil, N1, <
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Al Y Fuer 81 99 g eI 39 W el 941 aidd {F 69 geR | g8 [
T ®1 SR 39 99T of f& afe 10% & ff ggsiiar 811 8, a7 90 89k BRI &
T H 9 BOIR BRIS BT o9-99 BIM, MYPT 39 WNHR HRAT TSI

§ A IE IR PRAT A8 § b S Sl W qHSHSH MY &, ITP aR
H H ST | S d1d HE, H T IR H Wl U] FHI ST T8l BT ATedl,
QIfehT 3T ¥TRE TR it 9 Sl 91 $8l 2, 98 Y d9gd ol IR a1 21 59 o9 4
TERIRTT & &= § fHA™ &1 gell BIaT AT & Rural Cooperative Banks & IFfTHR
Areddt § A B ST Y1 9 TR BT FEl fF M S\ WY B Fdhd § 3R M
drer fl Fad g, dAfhd 14 I @1 U8 (ffeR B9 forar wam At 10,11,12 iR
13 AR, 4 e & 3fER T 44 SR HRI$ BUU Rural Cooperative Banks H STHT
BY 3R 9% TUAT IP U 2l IFHI T Al I Wd PR Fhd © IR T B 99 I W
9 A T Adhd B IE I U UF fixed capital BN, O WR IR @1 WY <A
g Yl 2l 3MUp e R 89 g f& fad 9=t S s <A <, ofhd § oy
JRIY BT AT g f T TR® A Rural Cooperative Banks H I8 BUAT STHT
BB, IADI AlCdd! BT Big AHR 2] a1 a1 8, 98 #RT I§ IRY &, Urban
Cooperative Banks P I8 IAfeR fa YT, Scheduled Banks P AfdR fear

SUHTART HBIGd, ORI & b 9qd IR Sa1 9rel & fqemae = i forfad
F guE w5 St B uF foran ¥ 5 warl-wal AR Qo M Ud wRIs & Al o
T € 3R 9 Is9o 9Rg BUT & AU Al ¢ Y@ ol H 3Md qiegw q gy faa
FH St 9§ g aredT § iR H9 39eT ued ) yuT € % g9 98 o ared € o
RBI Treasury Chests & ®I9-®IM ¥ §bl @ fhaq-fead A7 A, ®d-®9 T 702 317
Ig IRIY ¥ {5 Ahmedabad Cooperative Bank ST 3gHeTdle ¥ &, SUP! 99 M )
u Are &y g 21§ Ay o @3 St 9 e =@ 6 9 ofae A # g 39
Id B BRI & fb MRIR Ahmedabad Urban Cooperative Bank Pl fhas BN e
few v €, wife v urdi & & qd Qgre 7 g8 ARY 1wl

Sir, I will confine myself to ten minutes. T‘ﬁ Jft ST fielt ® fp S 9
I P SH-H NGOs %, Bﬁﬁﬁﬂﬁ{?ﬂw memorandum ﬁm%sﬁqgﬂaﬁw
MRy ®F ¥ fF Td dR% o M9 NGOs @V funding TR b & I8 &, Sl ST &
9 § B HRA dlel NGOs ¥, TP TR MY ST H1H § 187 STef I8 &, MY Sl
FCRA clearances HTG &R I8 ® 3R QRT\FTW AT political funding Eg %I'Q @?ﬁ
g T W2 Tl 3/ 5l &1 g8 9 @t nawdar e ¥ f em fa wif¥, fea
et a1 <t 71 WUTfde 9 I sHGT oY fhdd! fem? Suaufy #eiey, I8 dis
rocket science <&l 81 Hol Y W (U B YISl DI GRT BIIa] f&el 3R IHH cap
Wﬁﬁmanonymitym,WWWﬁWW%%WW
ael B TR Pad TERI I W BT Bl 8 3R IHDT [T o9 o Bl 2l
H Ry Ig Al SRIY BRAT A18dl § b S8l 99 ANl 7 capping ®1 a1 B § gl
S I8 91 ft B § f 3T meR & IR # g9l 8 drelt 1 3T & g <
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5 TH.TE.YN P YR B B, A o, 4T 931 ST & bR 7 & ufetd
HR &1 I8 WHR | AN DI surveilance IR IWAT TT&! 21 Surveillance TR W,
%ﬁwwmﬁ%,ERﬁﬁ?technologyaﬂageﬁﬂﬁ%ﬁﬂﬂﬁmgsﬂﬂ_ﬁ%,
WfpT ST Sl g B, 98 39 BIs+d 9 & Hq1eqq | A Al 8, g9fey 89
gqd] kg SR &1 § MU I B JqRIY Bl P S AR eeHed &, H 3@
e &b A Y BHRAT A R [ b G4l AT T A W11 HRAT A
fp AX spiedcy, Rl dR W T RN JARHRI, HHARAT Bl ARBR <
Il 919 7, SHFER IS A dlell 91d 7, S99 W A a1 & oy ag ol
5 39 erfeiey @ War fFar Sul § YR ST gt & S99 arn |
T B @ 39 rieHed # dTds favar T8 8, i IifRce dfeR, e
BiTR F QST &1 gb &, P9 I BH d AN AHSHSH BT T &, GG

SHRI CHUNIBHAI KANJIBHAI GOHEL (Gujarat): Sir, thank you very much
and I am very sorry for being late. WX, 397 ¥ 39 9eq # fad f9dus w® mw
P8 IR IGET FEAT €| WX, $9 WG H demonetization I Igd AT dell, SolaRd
I ugal At s 919 Tl fh w53 B fxgen <91 UL, UUH HA 99 ol
S U9 I5A1 & AT H AYBI RIT BN, FIT 81 81T, AHT T oRAT-SIEl AR
Q| 9T 19Tl & Al &b qIg TR 9FT H AR ARAN Sl ISl Bl ARDR
1 399 RIT 91 A1 82 DI W WRBPR B Bl ©, S 918 S1d gold 3Mdl
2, 3R SR ¥ Il Uit &l 9gad fAaar 2, 91 I8 e uiel @ Sl 8, S99
TR B HHAE € f6 S TRER 7 38T &M f&Har gl

[Suaveger (37t guIg I\ W) 10T §9)

TAR T #: @ I8 R ey € 6 <u 4 & afw, St oA 7, 98
$IHH SR M| oifhd I8T, 39 Aeq H dal T fb gae d4= Sft 9 var #e1 § 6
Y P AN AR Bl WX, W TWE I M U <t ® {6 S 98 g Rpie w o
T 7, SEH! WIRS fHar Syl w_ oy WA faAel ®1 W, Q91 T8 81 S99 <% &
FAM & g &4 AR BT Maegdmal ¥ I AR Fel ¥ el 82 I8 IR 7904
T W el 7, 9ow oo ¥ et € iR O oy emwefl €, Sl srHefal |
< TGl Bl PR g @I 125 TR @ et H A Rb 1 w_e AT A
TRT WA, A1 <Y BEI W T dTell 82 WRBR B Je! HIAT & b SATGT & Sq1eT AN
TP TR U BN SR g9 < PI SN B @Vl § A8 Hel Arsal g b Bl
SAT H FgHT T8I BIFT AR

9 AR P 27 ARG B BHR GHH DIC T I YR Ble Bl WIS HR {2l
§ I8 gar @edl g & saal @iRs T8 fBar 7, afcs gie dic 1 g9l q1-diA
ﬁ?ﬁ?%‘i’dﬂc&ﬁ@l’ﬁqdlul élmmﬁiﬁcrop insurance benefitﬁﬂé,w
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3.00 p.Mm.
IR BIS Sl g, R s 99 & a1 a1 T8 |t o grfl, ag
YR BIS & AEIH A &l o+l G, § I8l W Ig Hel drsdl g

TR, MR HTs R 82 3MIR HTS UH identity S| T& T 3MSH! B identity & b
g MEH 39 < B &, UK $I T81 81 g8 3T identity A U1 TG $B a4
P e GohdT Bl T8 B8l AT ® T MUH SMUR PBrs BT aoig o 3MYd! ART W9y,
MY 5 ST ofl, YR ITST &Y, 3MIBT §& account, 3T Bled H G, T8 R T9
N1, 3O famr T e, o S g At fhan, a8 9 siusl fwars < Sir, is
it possible? It is not possible, Sir. T MY fh¥l W HYSY T IT S W AR
Prs B daR STeil, d ISP IR feced F81 M| I MMEH &1 M 3R Ul
3G Sl § 9% dedl § 5 39 989 | i dRT 9fd a1d $d €, AN Bl RIS
B dATell 91 PR 8, I8 98 BT ARVl T8 IMIR Pl T 82 I8 MR Bls ol
JMUHT BT 8, MIBI I8N 89 Tl I8 &l SHuac! fhadmr goer 82 gt #i
F1 951 2l AMIR Fle [FA BT 3AT o 82 MER BIS AUBT TSI §, 8 3TDI
UTel IT ©, BH SAP] 991 PR I8 ol AT UaT A1 HR I, U g7 LT ga, MU
59 oY 31 $B <A1 T, 3MU 39 I W Bls &A1 {6 ST8f =18 I8 gar Syl

Aeled, § 9T dredt § 6 59 &7 oMgR &€ q¥ <%0 § @R 81 S, HigH
GH B S ST ged @l S| 8, W THYET ged 41 qRd el S S o gl
<@l T8l 81 Y Y Fasy P MER P B A9 R Y 4?2 JER Hlrs DI A
DI YD AT SR 212 Saep! I Ul 8, <fb =fep wRey SHar ardl B ARDpR
9, g 9T AIGl Sfl BT WWBR o $9 YR DI DI UK [bal, sAfIg ST MRy
B =12 G PIS 1 27 ARG BI Sl W HEI, IGH GUIH DI 1 el Sy
A Er gl e g8 Al PET § [ 5bw <o H 3R U BIS H gD SR T8
gl Okay, No problem, @ifthe 51 fa & I8 @1 8N, 1l <¥ & 98d A O AT
@ gbH RIS o S| UET GERT Ueb 91 BEl g fb g EIRION=A TEl B
e SRl ®el 81 82 S arT 79 Uit B g1 <d §, H§ JAUd] S odl
T, P SIRM B, IR IR M 7 o Iet B T a7 3R g1 <1 F 918
et & UhISe H ST ATH S| GUIST 39 U] Bl Uh dRIs ¥U¢ I H el 8
3R g8 uIdl gA1g R I8, 98 U BR AN, A1 ORI Ul Bl udl al del, S e
PR s gl R T 8NN, WR? WHR 3 $ a6 98 9 ILNURT Bl ThsT &
JAT 59 UIST B a1 Fw<l QA7 A1, B9 U9 g BUY BT gl (AT AT 3R ID!
U BRIS U BT AT A7l 398 SAR=AT B, offhd 87 R 9arn a1 & b mued!
gI0g ST 8, 9108 odR U BRAT gl GA%l a1 H JAIBT SRART B FarH T b
AR F AT R PR A? AUHT HIH 8, W), b ARST H Far-a-41 g1 8Ia1 872
g IR & IR | 9Hd &1 a1 AREY arell & a8t | surveillance ST 98 4T 81
SIY, WR? A U e &b BR H $bH oI dTell Bl XS Il 8, Al ARST drell Bl
W surveillance 19T ATRUI ARET § 8T | U1 3nrar &, Rad o 3 91 7 8, S99
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I BT FET ST BIT § AT Tl 8IdT 8, 98 Wl <@ g1 SHP] 398 <Rl fodrs
TE1 <l Bf, S T SRAUNRAT BT ofl, S BRISI-BRISl P gu gl AT a8 ARl
P UdT T AT T8 W UH TRARRAT ® A, WRI DIl "ierl, 98 W SriR=d o,
IR T8 AT 37 AN 7 AP SRR DR I, Afhd S RIR=AT 3R 9 SiauR=t
H SHF-3HE BT Bh 2l H D! Al gl SeH $el [ 39 AWIR & 3 &
g 39 WeR | feami & foaw go 781 fear oiR ger & feami & fog s @
fpar? WR, fHam 1 39 Tade 9 99 §9R BRIS BU¢ B Rigg Ao & 2
ST TP fhdl IRAR T =1 go! Aol F8l ol ©, 39T ddb el IRBR F sa+!
srefirga &l &) B S TR e 7, e UM 'R e9M & faw I 8 €, S9e
forw amoe fhds RT 9172 aTelg B9TR BUT, YT 89X YT, oifehT 3o 89RI 39
AR A, g 9Is el St Bl TWAN 7 $3-S¢ oG BIU ITh] AbA g4 P U
&g 21 ...(=au)... U8 Iei B9R YT 9, Sl 39 WK - S¢ ad IUY, U
g | SIET, U o 91N 89X, Uh g UaT 89X $UT¢ o« &1 Il fhar g
IR, Ig TGl BT Ferdr 81 59 dRE I TP dRIS HbIH g9 BT AT fhar 1T gl

W, T TRE W BRI S O RIS T8 8, RS BRI A sue! JigE T e
B! A Forl STadl AT, 31S1 Je #31 Sff 1 39 o9 $RIs 981 Bl Soodal AoHT
I Srs feam & 3R 31t 3R g1 BRIs 9841 B ST d1dh! gl 398 GRBR Bl TRIT
5 PRIS BT Bl

TR, 3T UAsS! ded ofF SITEH, dF MTUh! 500 $UY B U dod [ 3o gHN)
TRPBR 75 $UT § ded <<l g1 ST difference Hal I MAT? $HH d19 § PIF @I STl
oqT? 3H 9 fode 9 9 U1 o foram? omsT 9@ I8 41 I @1 S e

TR, MY TA1S o SM3Y, BARI Ta-He &I Sl a8 & §hM a918 T &, 8
MY TaTs o S, a1 T8 Afedhe TR § SM WX 3MY®dl el 3T §9R $9Y Pl
T, T8I 9 M UR S TR 3MMUBT {9t 120 $UYY P a1 AR, 99T HEl 872
B UAT T AT AT?

XN, q\v\?r CInK:] transparency HIRY bl diedl gl ERESRGUN Gl transparency
T €, 98 § MUB! 9ars; b 9 e # $9d 9 At 8N drl ¥, AfhT ghR
g Al 9189 4 Udh TUY &1 "icral Tal fhan Ng Akl 98d o 99 1 8,
Ts ol a1 a5 faf, eic i 9 g9 sfears, R Bl Bic #31 9 9 &g v
TE foar gl ...(@aE)... Uh $UYY &1 °g9al el (BT Bl ...(FaHH)... 9, U6 $UY
BT °UA el galll ...(FAIM)... N2 avel far &, 9 a1 died 23 ... (). ..
g ql g RS .. (FEH)... "9l Al g, ... (FaEH). ..

3t AggE Frelt ([ORTa): 500 FRIS BUY ...(FAUH)...

SuTeIe (3 e @R I[): FE ST, 319 93 Sl . (@ae)... B S,
d3 S8YI ...(FAY™)... Ed Sil, 3M9 JIfergl
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2 G HESITE edt: TR, 39 < 4§ Jarsli & forg S | &1 11 ol
...(FA)... a1l & g S |ram T8l 11 ATl ...(TagTH). ..

HEd IRIAIESl fean (oRI): il |rgd, 26 B 26 IS 81 4 Fell T 3R
3 arel fa # 3R Feft St o aret fT # ey <Ragm 5 150 |/ FUR MY

Y FAUE BESHE MRd: 8ART 150 @R $I SRIC 8l AMIP! forg=n &,
forg <l ...aaa™)... ), § g5 9= 3 gl

SuTege (st YOG AW I[): MY Yl AT TR BT Tgd DI

#Y G HESITE Meel: TR, § ! e w21 &1 JoHr & R H qamT
A A F IR U TR o1l H SolaRd & wHy 981 10 T 9 o1l 98l & gamif
& 9amr {6 &\ AN 98T Ugd ¥, UeT & 91§ THAY & forg a1 &R oft i o
¥ fou g9 foceh o0 81 89 fieeh ¥ yed off €, 9fdw off &xa & &R usd-ued
B9 3MSUCY 3R AU & foy JUigwdl &1 Qo <d &1 89 &l |ia-dib dred
qP HETd B o, olfb R ff gdioel # gaR) e 721 ofell 81 &l =18l 3w,
WA 9! &9 I79% SR <Y 37d &, <lfdd oid &9 I8l 3 &, o gAN #i-91
g Ped € 6 T H M BT & fIU el SR, Wd 99 gl Siell, Bels BRI, Jg
PRI, T8 B BH double educated MMEH &, AAfhs TIR filU WRBR P BIs WHIH
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THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Now, Shri Vivek
Gupta.

SHRI VIVEK GUPTA (West Bengal): Thank you, Sir, for giving me an
opportunity to speak today. This Finance Bill is a little disturbing for me because
my State, Amar Sonar Bangla, West Bengal, is going to be deprived of T 4,000
crores every year just on account of non-division of the cess and surcharge that
the Central Government is going to collect. The cess and surcharge, over the last
two-three years, has jumped from a meager amount of I 20,000 or 30,000 crores
to 1.7 lakh crores. A rough pen and paper calculation shows that West Bengal will
be deprived of I 4,000 crores because cess and surcharge is not shared with the
States. So what is more intriguing is, all the people who have spoken before me in
this Council of States, where all of us are coming from different States, have chosen
not to raise this point because each and every State will get affected by this point.
However, through you, Sir, I would request the Finance Minister—because he has
made 40 amendments in Lok Sabha—to make similar amendments here and remove
all cess and surcharge and include them in the tax rate so that the States also get

a share of these taxes.

Sir, enough has been said before me, but I would like to draw your attention
to a few things. Sir, tribunals have been merged and a lot of changes have been
done. The spirit of the Constitution—Article 110 of the Constitution--whether a Bill
is a Money Bill or not, enough has been said on that. I don’t want to go into
that. 1 just want to quote something. Our hon. Supreme Court in the Madras Bar
Association versus Union of India, in 2014, had held that Appellate Tribunals have
similar powers as that of High Courts and hence, matters related to appointment
should be free from the Executive involvement. Sir, I urge through you that all

the tribunals, which are now being put under the Executive control should be free
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from the Executive control so that their independence is maintained. Clause 50 of
the Finance Bill is a very interesting clause. Our hon. Prime Minister, our hon.
Finance Minister, both of them, repeatedly, before 2014 and after 2014, have been
successively saying that we will not do any retrospective changes, we will not do
tax terrorism, but if you see Clause 50 and Clause 51, they have done exactly the
same. Sir, first I will refer to Clause 51 and I will just read it from here. It says,
“In section 132A of the Income-tax Act, in sub-section (1), the following Explanation
shall be inserted and shall be deemed to have been inserted with effect from the 1st
day of October, 1975.” Sir, if this is not retrospective change, what is retrospective
change? I fail to understand that. Sir, another draconian provision is Clause 50, where
they are saying, “shall not be disclosed to any person or any authority or Appellate
Tribunal.” Sir, I was going through the hon. Finance Minister’s reply in the Lok
Sabha where he said that he is doing it because he wants to protect the person who
is giving the information. Sir, I am sure that the Whistleblowers Act, other Acts, like
Income Tax Act must be providing some confidentiality. Don’t disclose the name of
the person, but, at least, the reason can be given at the appellate level. Sir, why is
the assessee being denied a chance to defend himself? Why should he not know as
to why the Income-Tax people are doing search and seizure on him? Then, Section
9B of Clause 50 says that merely by getting the sanction of the Director-General,
provisionally, any property can be attached. Sir, I think we are going back to the
dark ages. I don’t know what will happen.

Coming to the Finance Bill, I have said before also that there have been frequent
changes. There were 40 amendments on the day it was introduced in the Lok Sabha.
But if you see this Finance Bill, there are more than 300 amendments. Sir, why
does our tax law need so many amendments and so many changes every year? Why
can’t we have a, once and for all, thorough discussion and move towards ease of

doing business as this Government claims?
THE VICE-CHAIRMAN (SHRI SUKENDU SEKHAR ROY): Your time is over.

SHRI VIVEK GUPTA: 1 will take a minute. I have three simple questions to
put to the hon. Minister. Sir, the Finance Minister in reply to a question in Lok
Sabha said that the RBI was still checking between the fake notes and correct notes
during demonetization. That means fake notes have come in. When the Finance
Minister said so, we need to know how much the RBI has suffered for the loss on
account of accepting fake notes. Ultimately RBI loss means we are also suffering.
He has also said that there were many instances where people with five or more
PAN Cards were discovered. I would like to know what the prosecution number is.
So far, how many people have been prosecuted? How many people were caught
with multiple PAN Cards?
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Sir, the last but not the least is; I would like to know whether the Government

has any plans to reduce its own litigation cases because the Government itself is the
biggest litigant. In this connection, the hon. Law Minister himself has said on the
floor of the House that in 46 per cent of the cases the Government is the litigant. |
would like to know whether they have any plans to reduce this reputation that they
have, by choosing to file cases on merit, not just on a monetary limit. Right now,

there are monetary limits for going to higher courts but not on merit of the case.

SHRI JAIRAM RAMESH (Karnataka): Mr. Vice-Chairman, Sir, thank you. Sir,
this is a discussion not on the Budget, not on the economy but on the Finance Bill.
I will be confining my comments only to the clauses that are present in this Finance
Bill. But before I start I would like to refer to my friend and the hon. Minister, Shri

Venkaiah Naidu. I can’t compete with him, with his ability, his poetry or his oration.
THE VICE-CHAIRMAN (SHRI SUKENDU SEKHAR ROY): But he is not here.

SHRI JAIRAM RAMESH: But it seems to me, drawing a leaf out of Shri Venkaiah
Naidu’s book that this Finance Bill is a bitter pill which shows the Finance Minister’s

skill to go in for the kill. He has really gone in for the kill in this Finance Bill.

Sir, we have a former Finance Minister who had presented six Budgets. We
have another former Finance Minister who had presented eight Budgets. Between
the two, they presented fourteen Budgets. But they also presented Finance Bills.
But this Finance Bill is extraordinary in scope, extraordinary in substance and
extraordinary in the manner of its presentation. I want to take only five Clauses
in this Bill in the next ten minutes or so to show that how the Finance Minister
has really made a serious effort to finish off the spirit of democratic discourse,
to finish off parliamentary democracy to not only to reduce the Rajya Sabha to
irrelevance but also to reduce the Lok Sabha to complete irrelevance. Sir, I first
want to talk about Clause 29 which is Section 56 in the Finance Bill. I want to
talk about Clause 50 which is Section 132. I want to talk about Clause 154 which
refers to the Companies Act. I want to talk about Part XIV of the Finance Bill. I
will say something on Clause 56 of the Finance Bill. Sir, first Clause 29, Section
56, in fact, this was one Clause which I actually welcomed because the Finance
Minister in the original Finance Bill that he presented and those of us who read
Finance Bills with minute details, will recognize that what the Finance Minister did
in the original Finance Bill was to introduce a pseudo inheritance tax because what
he said was that transfer of assets to all private trusts will come under the ambit
of taxation. Now, we know in this country that private trusts are an instrument of

transferring assets to succeeding generations. I actually welcomed this ever since the
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abolition of Estate Duty in 1985. There has been a growing realization that India
needs to move towards an inheritance tax. The number of millionaires, the number
of billionaires, is increasing; inequality is increasing, just as poverty is declining, and
that India, like most countries of the world, to address inequality, must introduce
the Inheritance Tax. Now, the Finance Minister introduced a pseudo Inheritance Tax.
But, what does he do in the amended Finance Bill? He removes it, and he says,
'transfer of assets to relatives, is exempt.' So, the Inheritance Tax has gone out of
the window. And I would appeal to the Finance Minister that he re-visits this, and
maybe, in the succeeding Budget next year, he re-visits this, and actually, get our

country on the path of Inheritance Tax.

Sir, the second point relates to Clause 50, Section 132, which has been
condemned by everybody. But, I want to condemn it for one particular reason
alone, which is that, in 2012, when the Vodafone tax decision was taken, the Leader
of the Opposition, who is now, the Leader of the House, called it 'tax terrorism.’
So, Section 132 is tax terrorism multiplied by ten. If Vodafone was tax terrorism,
Section 132 is 'tax jihad' because what you have done is, you have removed 'reason
to believe,’ you have removed 'reason to suspect, and given untrammelled powers
to a tax bureaucracy, and a tax administration, whose credibility is suspect in the
eyes of the public. If T were to read all the statements that the Finance Minister
mentioned, Sir, in 2014, after he became the Finance Minister, and he presented
the Budget, Mr. Jaitley said, that his Government would not ordinarily bring about
any change retrospectively, which creates a fresh liability. He has gone back on the
very words that he pronounced in 2014. Sir, I would like to know from the hon.
Finance Minister what is his compulsion to go back to October 1975 and introduce
this draconian section in the Income Tax Act. Is it because there are 25,000 cases
pending in the High Courts? Any company donation to a political party should be
in consonance with the provisions of the Companies Act. At that point of time,
the Companies Act had a cap of five per cent on net profits over the last three
years. At no point of time did the Manmohan Singh Committee say, ‘remove the
cap.” At no point of time did the Manmohan Singh Committee say that you make
company donations completely unanimous. In fact, the Manmohan Singh Committee
Report goes on to say that all payments must be by cheque, by which people will
automatically know who has given how much money. Nowhere in this Committee
Report is there any reference to a modification in the Companies Act as the Finance

Minister has made us to believe.

Sir, I would take just one or two more minutes. On the 16th of August,
1961, Mr. J.R.D. Tata, the Chairman of the Tata Group writes a letter to the then
Prime Minister, Shri Jawaharlal Nehru. He starts this letter by saying, “My dear
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Jawaharlal Nehru, because of my life-long friendship, I feel I must write to you

about a decision we have recently taken in Tatas which I don’t want to reach you
from outside sources.” This letter is a letter which says, “The TATAS are going to
fund the Swatantra Party in addition to funding the Congress Party.” This is a long
three page letter and he says, “I am sorry to have written at such length knowing
how busy you are, but I am anxious that there should be no misunderstanding in
your mind as to our views and motives. Please don’t have trouble to reply to this
letter. T only seek your understanding.” This letter was to tell the Prime Minister
transparently and openly that the House of Tatas want to fund the Swatantra Party
along with funding the Congress Party. It is all by cheque. The then Prime Minister
writes to Mr. J.R.D. Tata two days later, “I have your letter of 16th August. Thank
you for your long letter to tell me what you have decided and the reasons for it.
You are completely free to help in any way you like, the Swatantra Party.” This
is what the Prime Minister of India wrote in the correspondence with the leading

industrialist of India on company funding of political parties.

This is what we are going to end up with what we are going to approve through
this Finance Bill. By removing the cap, by introducing the element of anonymity,
you are going against the very spirit of corporate funding so beautifully exemplified

by Mr. Tata and by Mr. Nehru, almost fifty years ago.

Sir, just two points and I am done. Everybody has said about Part-XIV. Every
conceivable Act which the Government was uncomfortable with has been tampered
with. Sir, I had the privilege of moving the National Green Tribunal Act in this House,
seven years ago. That National Green Tribunal Act has been completely emasculated
through the Finance Bill. What prevented the Government from coming with an
Amendment to the National Green Tribunal Act, having the debate? They would
have passed those Amendments in Lok Sabha. They may or may not have passed
the Amendments in the Rajya Sabha but there would have been a debate. But, they
have used the route of the Finance Bill to completely emasculate the National Green
Tribunal. For appointing the Chairman of the National Green Tribunal, the then Prime
Minister sent me to meet the Chief Justice of India. I called on the Chief Justice
of India respecting the fact that judicial members in Tribunals must be appointed
in consultation with the Judiciary. But, the basic principle has been abandoned in
Part-XIV. This is not just on the National Green Tribunal Act. You take any Act,
any body, as I said, which the Government has found uncomfortable with, has been
tampered with through Part-XIV. I wish the amendments had been brought through
normal circumstances, through procedures and a debate would have taken place. Sir,

worse, this is an afterthought, this is after the Finance Bill had been introduced.
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This is not as if it was there in the original Finance Bill. This is an afterthought
from the 1st of February to the 24th or 25th of March. ...(Time-bell rings)... Sir,
finally I come to Clause 56. We are going to have a debate on Aadhaar after this.
I don’t want to speak much on Aadhaar. But 1 have to congratulate the Finance
Minister because he has forced me to do something which I had said I would never
do, which is actually to get an Aadhaar number. 1 have to get Aadhaar number
because now Aadhaar is compulsory for filing your Income Tax Returns. There are
over three crore Income Tax assessees and there are over seventeen crore PAN Cards.
Now, how many of these are duplicates? How many of these are fake that you are
making Aadhaar compulsory even for filing Tax Returns? I can do no better, Sir,
than to bring to Finance Minister’s attention not what I am saying, not what civil
society activists are saying, not what liberals are saying but what a magazine, which
is fully in consonance with the Ruling Party’s philosophy, the Swarajva magazine,
which is published out of Chennai, started by Great Mr. C. Rajagopalachari says.
What is the article that has appeared in the latest issue of Swarajya? “Aadhaar
overreach making it a must for PAN will leave millions vulnerable.” Hﬁ’;{ Sft, 3y
39 Ufeyl I8 D13 A A TEl BT Y81 8, DIS fofavel el BE Y81 gl IS MY & I
ToRIT, RIS HITSTH, S 8% BRI 3MUd JAT ¥ foral axell 7, 98 ®8 Bl 8 &

This is overreach of Aadhaar.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Please conclude

because you have two more speakers from your party.

3 SRR AW GAIIS Sfl, AT HEl BT that we started Aadhaar but we
started Aadhaar for ensuring better delivery of social services, for eliminating fake
identities, for eliminating duplicate identities. Sir, I will have more scope to discuss
this later on, but the fact is that this morning, as Mr. Digvijaya Singh pointed out,
the headlines are ‘how Mahendra Singh Dhoni’s wife is very upset with the office
of the Minister for Information Technology because Mr. Dhoni’s Aadhaar details
are all available today on the internet.” That is something we want to avoid, this
is something that we want to ensure. But, I feel that by introducing Aadhaar in a
whole set of activities unrelated to the purpose of Aadhaar for which Aadhaar was
originally conceived by the Finance Minister then and the Prime Minister then has
been completely lost. So, Sir, in summary, may I say that this is not a Finance
Bill? This is something more than a Finance Bill. This is actually an agenda for
reducing Parliament to complete irrelevance, both the Houses. This is an exercise for
this. When Mr. Chidambaram was the Finance Minister, he introduced a tax called
Fringe Benefits Tax and it used to be called FBT. Sir, this Finance Bill is also an

FBT. It is Finance Bill terrorism. Thank you. Sir.
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mistake it is, is not defined. If it is a mistake he can levy a penalty of I 10,000.
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During the course of assessment, if an Income Tax Officer finds out a mistake,
then, what type of mistake it is, is not defined. If it is a mistake he can levy a
penalty of ¥ 10,000.
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SHRI P. BHATTACHARYA (West Bengal): Mr. Deputy Chairman, Sir, a lot of
discussion has already taken place. I don't like to take much time of the House.
But, at the same time, I shall have to pinpoint some of the important points. One is
relating to amendment to sections 132 and 132A of IT Act. They allow the income
tax official to raid the premises, in this case, not to reveal the reasons for such a
raid. Sir, this is absolutely against Article 226. I don't know why any house should
be raided by the Income Tax Officer. What fault I committed? I don't know. Suppose,
an Indian citizen who has been submitting his return every year never receives any
notice, whatsoever, from any income tax office in the last 30-40 years, but, suddenly,
if somebody makes some complaint and one Income Tax Officer will come and
raid his house, how is it possible? Is it not against the fundamental rights? Who
has given him such authority? Why such legislation should be passed? I strongly
oppose this decision of the hon. Finance Minister with regard to Section 132 and
132(a). I would like to request the Minister to withdraw it immediately. If anybody
does something wrong, enough laws are there. Mr. Chidambaram is here. He was
the Finance Minister. So many things happened at that time. But, he did not change
this law. But why does the present Minister want to change this? If he wants to
protect the informer, is it the correct way of protecting an informer? No, Sir; there

will be absolute mess in our country. It cannot be accepted under any circumstances.

Another important thing, which I would like to bring to your kind notice,
is with regard to income tax on agricultural income. Hon. Minister has said that
income tax on agricultural income may be increased. If there has to be any tax
on agricultural income, the cost of production will have to be properly assessed.
But, I don’t know how the cost of agricultural production will be calculated by the
income tax authorities. The BJP, in its manifesto, had said that they will take care
of farmers. If income tax is imposed on agricultural income, I think, our farmers

will adversely be affected.
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This Bill is setting a dangerous precedent to cut short the legislative scrutiny.

Even if the Government justifies the inclusion of such a provision by way of any
convenient interpretation, it would surely be an attempt to deny the representatives

of people to discuss the issues that would have deep and long-term effects on them.

All these forty Acts are being sought to be changed through the Finance Bill. Why
and for what? The hon. Finance Minister says that the Finance Bill has traditionally
been introduced as a tool to give effect to the financial proposals only. I would
like to request the hon. Finance Minister not to do it. If you set this type of bad
precedent that while passing one Bill, you will inject the provisions of other Acts
also, it is not correct. So, I strongly oppose this Bill. Please do not resort to such
practices that badly affect the democratic institution. If we set up this precedent, it
may lead to such serious consequences that nobody would be able to control the
situation. So, I would request the Minister to return this Bill to Lok Saba and not

press Rajya Sabha to pass it. Thank you very much.

MR. DEPUTY CHAIRMAN: Now, Mr. Navaneethakrishnan. You have three

minutes.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, I will conclude in one

minute only.

MR. DEPUTY CHAIRMAN: One minute only! Very good. ...(Interruptions)..

You are a model for all others.

SHRI A. NAVANEETHAKRISHNAN: Sir, money is the sixth sense which enables
you to do anything on Earth. In Tamil, Thiruvalluvar says, * . "If there is no money,
there is no place in this world. If there is no blessing of the God, there is no place
in the Heaven." Subject to correction by this august body, I think wealth creation
through legal means is totally absent in India. This is my humble submission. A
majority of the Indians are not bothered about filing Income-Tax return, because they
do not exceed the limit of ¥ 2.5 lakhs. This is the position. Of course, I must thank
our hon. Finance Minister for making the Income-Tax Return Form as a single-page
form. I thank him for that thank him. We are afraid of going to lawyers or auditors.

So, we must get rid of the auditors. This single page form, I welcome it.

The problem is that there is no provision for funding for linking of rivers in this
Bill. This is my humble submission. But, there is another view also, that linking of
rivers is not possible, that it might create more environmental issues. I must also state

this. The Central Government must take all the steps to provide water for agricultural

*Hon. Member spoke in Tamil.
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purposes. Especially, in Tamil Nadu, agriculture is suffering and there are no other
means of livelihood. My humble submission would be that the Central Government
and the State Government must ensure means of livelihood for every citizen. The
means of livelihood must be ensured. But, I think, our Government is not doing
anything in that direction. Our former Finance Minister was mentioning a fact that,
apart from his son, he was able to provide a sum of ¥ 5,000/~ to his daughter-in-
law. But, I think, he will not make any false statement, he is the finest gentleman.

MR. DEPUTY CHAIRMAN: Okay.

SHRI A. NAVANEETHAKRISHNAN: Let me complete, Sir. The daughter-in-law
is a good and fortunate woman, because she is supported by an able, efficient and
brilliant mother-in-law, a liberal mother-in-law, because she is a senior lawyer and

is able to earn money and provide funds to her daughter-in-law. ...(Interruptions)..

MR. DEPUTY CHAIRMAN: That has nothing to do with the Finance Bill. Sit
down.

SHRI A. NAVANEETHAKRISHNAN: No, no. ...(Interruptions)..

MR. DEPUTY CHAIRMAN: No, please. That has nothing to do with the
Finance Bill.

SHRI A. NAVANEETHAKRISHNAN: Sir, every family is suffering from severe
indebtedness, and there is no sufficient income. Many people are without employment.
I urge this august House to take appropriate steps.

MR. DEPUTY CHAIRMAN: All right. You have taken three minutes.

SHRI A. NAVANEETHAKRISHNAN: The Government must take appropriate
steps to protect the agriculture and also provide employment to the youth. Thank you.

MR. DEPUTY CHAIRMAN: Okay; thank you. Is Shri T. K. S. Elangovan there?
He is absent. Okay, then, the hon. Minister.

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION; AND THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI M. VENKAIAH NAIDU): Sir, there is a very
important omission by Shri Navaneethakrishnan for the first time. He mentioned
about mother-in-law but forgot mother. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, yes. He forgot 'Amma'. ..(Interruptions).. That
is in his pocket. ...(Interruptions)...

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, since Elangovan is not there, instead

of him, can I speak just for a minute?
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MR. DEPUTY CHAIRMAN: But you have not given the name.
SHRIMATI KANIMOZHI: Yes, Sir. But, Mr. Elangovan is not here.

MR. DEPUTY CHAIRMAN: Mr. Elangovan had given his name. In the end,
I called him.

SHRIMATI KANIMOZHI: Give me just one minute, Sir.
MR. DEPUTY CHAIRMAN: To you?
SHRIMATI KANIMOZHI: Sir, can I speak for just one minute?

MR. DEPUTY CHAIRMAN: Okay. You have three minutes. Mr. Elangovan was

also given three minutes. Okay.
SHRIMATI KANIMOZHI: Thank you, Sir, for giving me this opportunity.

Sir, I would like to draw the attention of this House once again to the plight
of the farmers in Tamil Nadu. They have been here for nearly a month, trying to
meet Ministers here and the Prime Minister. Sir, they have been requesting for a
loan-waiver, and I request the Finance Minister to consider that. It is not that there
has never been a loan-waiver. The Tamil Nadu Government has done it and the UPA
Government has also given a loan-waiver to our farmers. Tamil Nadu is facing a
drought situation. This is the worst drought in 170 years. We haven’t had any rains.
The Central Government also has to intervene and make sure that the Cauvery issue
is settled once for all. It has been an on-going problem. There is no water for the
farmers. They are in deep debts. There are so many farmers who have committed
suicide. I request the Finance Minister to announce a loan-waver for the farmers

and protect them and save their lives. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Shri Majeed Memon. Take three minutes; only

three minutes.
SHRI MAJEED MEMON (Mabharashtra): Sir, I fail to understand...

MR. DEPUTY CHAIRMAN: I also fail to understand why you did not give
the name in time. ...(Interruptions)... See, 1 gave you three minutes. You must
know that the names should be given before the commencement of the discussion.

...(Interruptions)...
SHRI MAJEED MEMON: I had given yesterday. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, you should have given. Today only, you gave

the name. ...(Interruptions)...
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SHRI MAJEED MEMON: Yesterday. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is the point. Anyhow, you can take three

minutes.
SHRI MAJEED MEMON: Very well, Sir.
I am obliged for even these three precious minutes.
MR. DEPUTY CHAIRMAN: Yes, take three minutes. It is fine.
SHRI MAJEED MEMON: I would thank even for these borrowed three minutes.
MR. DEPUTY CHAIRMAN: Don’t thank. You start your points.

SHRI MAJEED MEMON: Sir, laws that are made are for the people to benefit.
Now, jurists have been saying that we have too many laws and too little justice.
Now when we enact an important Bill like the Finance Bill which is to become a
law tomorrow, we have to be more cautious because it is being introduced, discussed
and passed as a Money Bill, under the umbrella of Money Bill. Of course, there
are various restrictions as far as this House is concerned and under the guise of
Money Bill, you cannot seek the amendment to various other laws like Companies
laws, Tribunal laws, etc. Therefore, it is some kind of a backdoor amendment to
other laws. Sir, because of paucity of time, I am not going into details. So, my
humble submission is in regard to two important provisions to which I would take
exception to. First, of course, is regarding Section 132 which enhances the power of
the Income Tax Officer who could go and raid even without assigning any reason.
Now this is nothing but promoting ‘police raj’. As a matter of fact, my friend, the
learned Leader of the House, is aware, by virtue of being an advocate, that Supreme
Court has, time and again, warned this encouragement of ‘police raj’ because it is
always subject to abuse. Now, if Income Tax Officers at lower rank are given powers
that without any written reason, they would enter anybody’s House, this is going to

be grossly abused. Now, please consider this as number one.

Number two is about Tribunals. Some of my colleagues have already stated about
it. I would say that in various Tribunals, in almost every dispute, the Government is
a party either by virtue of a petitioner-appellant or by virtue of a respondent. Now,
if you are a party and you want to control the Tribunal in as much as its formation,
its membership, its allowance system, everything, certainly you would want your
man to sit as a Tribunal person so that justice would suffer because you are the
justice-seeker fundamentally. Now, this is also tried to be controlled and therefore
the Judiciary comes into picture. In each Tribunal wherever the appointment is to

take place and wherever the service conditions of such Tribunal members are to be
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4.00 p.Mm.
governed, the High Courts of the States or the Supreme Court is always taken into

concurrence. Now that has been done away with here. This is going to be disastrous.
There are a number of things in the Bill, more particularly, these two provisions,
where I vehemently take serious exception, and I would request the Finance Minister

to reconsider these particular aspects and do the needful. I am obliged.

MR. DEPUTY CHAIRMAN: Thank you very much. Now, the hon. Finance

Minister.

THE MINISTER OF FINANCE; THE MINISTER OF CORPORATE AFFAIRS;
AND THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): Mr. Deputy Chairman,
Sir, I am extremely grateful to a very large number of hon. Members who have

participated in this discussion, which was initiated by Mr. Kapil Sibal.

Earlier, we have had a 17-18 hours discussion on the Union Budget itself, and a
lot of issues which have been covered in the course of this discussion were referred
to in the debate on the Budget. Therefore, I would not repeat many of the points
which have been stated therein. I had said at that stage that many of the claims,
which had been made about certain recent actions of the Government, were somewhat
exaggerated in the analysis and comments of some of the hon. Members of the
Opposition, the extent of disruption, the extent of adverse impact on the GDP, and
so on. It is now increasingly becoming clearer that some of these statements were
highly exaggerated. I would refer to the various points of comment and criticism,
which have been made and repeated by a large number of Members, during the
course of the discussion. They were based on a particular analysis that Mr. Sibal
gave. | would make just a minor side-light of his speech, only to show the extent
of exaggeration. He compared the present situation to the Emergency. It is quite
fashionable to do that, particularly by those who were otherwise supporters of the
Emergency. And then, he made a claim, and I quote, “gARorT # ol QT 31EH 9Td o,
el 91 I off [ 39 g Hifsar el of, 9 Ry HIfSdT WRaAR & Rach
S oft, gt 9ra aEt oft, Afh ome Wifewr smumt uidkhe | BT .(Interruptions)...

So, the extent of the exaggerated analysis was that during the Emergency, the media

was very independent and very critical of the Government. 1 think, this is re-writing
history at its worst. His second analysis questions the very basis, and he gave detailed
statistics and figures and said that we have so many urban households, so many
rural households, so many Below Poverty Line-people and so many women who
cannot pay taxes. And, therefore, the net analysis was that India appears to be a
tax-compliant society and everybody in India who can pay taxes is probably paying

taxes. And he said he is basing this on the 2011 Census. Now, this was music to,
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at least, my ecars. I had mentioned in the Budget Speech that our direct tax base,
the total number of people who file returns, is 3.7 crores; 99 lakhs out of these
don’t pay taxes, they declare an income below ¥ 2.5 lakhs; 1.95 crores declare an
income less than five lakhs and so, pay marginal tax. And totally above ¥ 5 lakhs,
you have 76 lakh people in different categories. The position of companies is also
not very different. So, you have 76 lakh people who pay taxes who declare an
income above I 5 lakhs. Two crore people out of whom take international travel
every year and we were told in this House, “No, you do another analysis; India
is a tax compliant society.” So, I am presuming now that the whole hypothesis
has been built on the basis that everybody who transacts in property only pays by
cheque; everybody who undertakes luxury expenditure only pays by cheque and when
elections are contested entire political funding is only declared money because, by
and large, India is a highly compliant society. The entire assessment and a critique
of the various provisions of the Finance Bill are really based on your erroneous
hypothesis that everything is fine. Therefore, it is not surprising that for ten years you
didn’t take any significant steps in that direction. Therefore, we want to take action
which may either want to have an assault on what is the shadow economy or the
parallel economy itself. Let us take this example of what everybody has commented
on Section 132. Section 132, in simple, is a provision which has existed long time.
All it says is that there must be a satisfaction note prepared which must give details
before you can search or seize a property. So, if there is a tax search, a satisfaction
note must exist. You have done some basic homework; you have reasons to believe
that somebody is suspected of having undeclared income; you have received some
information from some informer and there are reasons to believe which must be
recorded in that note. This was always the law and this will continue to be the
law. So, nobody can enter the premises and start searching without a satisfaction
note. Technically, this satisfaction note gives to the Tax Authorities the source of
information about tax evasion and the nature of that information. The public interest
demands that that source of information and the nature of information should be
protected. If this is not protected, nobody is going to give information in future.
It is in the nature of a whistleblower protection that the satisfaction note cannot
be made available to the target of investigation. Now, one of the court judgments
seems to have indicated that the section, as it is presently framed, may require in
the assessment proceedings, if the target of investigation says, “Give me a copy of
the satisfaction note”, to provide a copy of the satisfaction note to him. Now, the
consequences of this obviously will be disastrous. After all, who are the ones who
give information with regard to economic intelligence? It must be a trade union
leader in the company; it may be a disgruntled accountant; it may be a dissatisfied

partner. ...(Interruptions)...
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SHRI SITARAM YECHURY (West Bengal): Why do you disclose the source?
You only give the reasons. Why do you disclose the source? ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): It has never been done

that you reveal the source. ...(Interruptions)...

SHRI P. CHIDAMBARAM (Maharashtra): And, you have weakened the

Whistleblowers Protection Act anyway. ...(Interruptions)...

SHRI ARUN JAITLEY: Historically, under Section 132, the 'satisfaction note'
is never made available to the person who is targeted, and there is a good public
interest reason for that. Now, one of the recent judgments seems to have indicated
that at the stage of assessment, you may have to make this available. So, the
entire amendment is that if tomorrow, a Court asks us, the Income Tax Department
always gives it to the Court stating the reason for searching the person, if the Court
wants to be satisfied. It is not held back from the Court. But in the tax appeal
proceedings, nobody will ask for this note. This is not held back from Courts. It is
a protection as far as information with regard to offences is concerned. It is in the
nature of whistleblower protection. And, I am surprised that what is intended against
an economic offender and to protect the whistleblower should be so made into a
human rights issue, and, the manner in which the argument has been addressed as
though BH emergency <l I €l 3MY §FH! UH human rights Efte ¥ 39 E® T,
S1afh 98 Hdel economic offender & RIeT® € 3R S whistleblower &1 protection
® %I'Q g 3R S99 T information &, ITDT protection & %I'R’ gl That is entirely

the nature ...(Interruptions)...

SHRI KAPIL SIBAL (West Bengal): Why don't you give the reasons?

...(Interruptions)...

SHRI P. CHIDAMBARAM: Sir, I want the Finance Minister's answer on record
because I know this debate won't end here; this will go to another forum, but I just
want the hon. Members to please consider this. The Income Tax Act is of 1961.
It is now 56 years that this Act has been in operation. It is nobody's case that no
raids have taken place in the last 56 years; it is nobody's case that sources have
not given information; it is nobody's case that reasons have not been recorded;
and, it cannot be the Finance Minister's case that in specific cases, those reasons
have been challenged and I am sure the Finance Minister, as a lawyer, has, on
occasions, challenged those reasons and the Courts have struck down those reasons.
The Commission can struck down the reasons. The Appellate Tribunal can say
that this action was illegal because the reasons were either illusory, non-existent or
unjustified. All that Mr. Sibal argued is that the settled law is that reasons must be

given to the assessee and the assessee must have the freedom to challenge it before
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an appropriate authority. Let the Finance Minister protect the source. In no case, is
a source given. I have dealt with this Department. I have dealt with this subject as
a lawyer. In no case, is a source given; only the reasons have to be given. If the
reasons are bad, we have a right to challenge them. Let the Finance Minister say
that all that he wants to protect is the source, but the reasons will be given to the

assessee whenever he wants to challenge it.

SHRI ARUN JAITLEY: My answer is very specific. The reasons will be given
to the Court and the Court alone. Otherwise ...(Interruptions)... Otherwise, even the

moment the 'satisfaction note' ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please, listen. ...(Interruptions)...
SHRI ARUN JAITLEY: And, historically ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please, listen. ...(Interruptions)... Please, sit down.

SHRI ARUN JAITLEY: And, historically, except to the Court, the reasons
have conventionally not been given to the assessee because the reasons will make
it clear as to what is the source and what is the nature of economic intelligence
against him. If you are going to make the information which may lead to various
conclusions with regard to the nature of economic intelligence against an assessee
available to him, then, certainly, this is bound to be misused, and historically, it
has not been done except when the Court asks for it. When the Court asks for it,
it is given; it will still be given. If the Court says that the reasons are extraneous
or the reasons are mala fide, the Court is entitled to say that. That was the law;

that will remain the law.
SHRI KAPIL SIBAL: Why can't the Appellate Tribunals... ... (Interruptions)...

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I have a point of order.

...(Interruptions)...

SHRI DEREK O'BRIEN (West Bengal): Sir, please hear the point of order.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: If he yields... ... (Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, first of all, the 'reasons to believe'
cannot be unreasonable. This is number one. ...(Interruptions).. The 'reasons to believe'
cannot be unreasonable, and, if the court has the power to hear an aggrieved person
on this point, why the Appellate Tribunals should not hear... ... (Interruptions)... Sir,
as it appears from the statement of the hon. Finance Minister that the Government

will not consider the demand made by the Opposition parties, we stage a walkout.
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(At this stage, some hon. Members left the Chamber)

SHRI SATISH CHANDRA MISRA (Uttar Pradesh) : Sir, the hon. Finance
Minister has said that the reasons can be given to the court. Which court is he
referring to? Sir, under the Income Tax Act, after the Appellate Authority, the ITAT,
the matter goes to the High Court, again under reference, and, then, goes to the
Supreme Court also in the same manner. It is not Article 226 which is attracted.
So, if it can be given on a reference to the High Court after the ITAT, why can't
it be given at the stage of the Tribunal or the Assessing Officer? Which court is

the hon. Finance Minister referring to?

SHRIMATI RENUKA CHOWDHURY: The assessee has to be given this.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)...

SHRI ARUN JAITLEY: Let us now deal with what has been said in the Finance
Bill with regard to cleaning the political funding.

As regards political funding, historically, we have seen a situation where we
made several changes in the past, and, those changes have produced only limited
results. In the Budget this year, by a primary amendment to the Income Tax Act,
we have made a provision where political funding in four different manners is made

permissible.

The first is that anybody can donate money to a political party by cheque.
Obviously, the donor will declare it in his accounts and the political party will
declare it. And, there is complete freedom both for the donor and the recipient to
receive that money. This is a practice which is in vogue since the year 2001-02.
Obviously, our experience has been that there has only been limited success in this
area and the reason for this limited success is that the donors have conventionally
been reluctant, even when political parties have been willing, to encourage it by

cheque, for reason of disclosure of identity and consequences that may fall on them.

Even this was done when Mr. Vajpayee's Government was in power, when the
UPA Government was in power. They created a mechanism of electoral trust so that
there could be some protection of identity of the donor. That itself also saw only
limited success. It has not worked. Therefore, we have now under the Income Tax
Act permitted a scheme under which you can donate by cheque, in which case,
your identities would be known, there will be a complete transparency and there

will be clean money.

You can donate small donations in cash up to a maximum of I 2,000. This was
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a recommendation of the Election Commission. We have said that political parties
could start online campaigns and get donations through the digital medium, which, of
course, again, would have the same tax exemptions, which political donations have,
and, the fourth, is on these electoral trusts. Now, Mr. Sibal's argument was that this
is something that we have devised so that the ruling party stands to benefit out of
this. The fact is much to the contrary. I had mentioned that our entire experience
from 2001-2017 has been that while we have all along been encouraging donors to
give by cheque, it has met with limited success. Therefore, in order to introduce
clean money getting into politics, the whole institution of electoral bonds has been
conceived. I have said that all political parties are welcome to give us suggestions.
A particular bank would be notified by the Reserve Bank as the authorized bank
which will issue these bonds. They can be purchased by any donor by cheque
payment. So, it will be clean money. Every recognized party will need one pre-
declared account, the details of which are available with the Election Commission
and the total donation that it gets through these bonds will obviously be known. So,
in the hands of the donor, there will be complete clean money; in the hands of the
recipient, it will be clean money. There would be, to some extent, transparency that
we would know how much every party has received by bonds. The banks within
the limitation of their secrecy laws would know who has purchased how much.
How he has chosen his party will be something which is known to him. Now, this
is a scheme which we have said that we are willing to frame under the Income
Tax Act, and we have invited all political parties to make suggestions. In fact, the
current arrangement inherently gives a greater advantage to a ruling party in the
Centre or at the State. This arrangement would also have some advantage coming
to those parties which are not in power because the consequences of disclosure of
identity, which the donors have been worried about, would not be visiting them in
this arrangement. Therefore, this entire comment which is being made that this is
being devised by you to help a ruling party, the truth is to the contrary. The ruling
party has to be large-hearted to really frame a scheme ...(Interruptions)... under which
people would be, without fear of consequences, willing to give it to somebody who
is not in power. Therefore, my only appeal to my friends, particularly in the Congress
Party, has been whenever such schemes have been framed in the past, they have
been framed after a bipartisan consultation so that major political parties can arrive
at a consensus as how the scheme is to be worked out and it can be worked out
fairly. It is a first major step, not too many steps have been taken in the past, in
order to cleanse the whole system of political money. Therefore, I would request
them to kindly adopt a more positive approach and, therefore, make any suggestions

with regard to the kind of scheme that is being suggested.
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SHRI ANAND SHARMA (Himachal Pradesh): May I ask you one clarification?
The fundamental question is about transparency in political funding. That is what
the Finance Minister is saying. But the larger issue of comprehensive electoral
reforms, which was discussed in this House the other day, also touched upon the
issue of funding, State funding, and creating a transparent process. Now, the electoral
reforms cannot be limited that the contribution will come down to I 2000 and these
bonds will be issued. Therefore, the Government could have waited to bring about
comprehensive electoral reforms, purely an electoral issue. Why are you bringing
it in the Finance Bill? You could have waited and brought about comprehensive

reforms. That is why the questions are being raised.

SHRI ARUN JAITLEY: Anandji, in 2001, it was done in the Finance Bill, and
when the Electoral Trust was brought by your Government, it was done through
the Finance Bill. Therefore, there is not one, but there are two precedents in the
past where electoral reforms, in order to incentivize clean money into politics, are
schemes which are brought under the Finance Bill, under the Income Tax Act and
then corresponding changes to other Acts are made. One of our objects also has
been not to restrict the constituency of donors. I will give you an example. And 1
will be candid about it. Most sectors of the economy have been opened up to the
FDI. You have cases, and I am sure you are aware of it, of companies registered in
India, doing business in India exclusively, but because they had a foreign shareholding
component, they were debarred from donating. As a result, we were restricting
the constituency of donors. You know it better than me that if you restrict the
constituency of donors, the temptation to go in for cash rather than official payment
increases. So, as a matter of public policy for clean funding, should we restrict the
constituency of donors, or, should we expand the constituency of donors? We are
candid about the idea. We made the corresponding amendments to the FCRA, so
that that restriction could be removed. The corresponding consequential changes under
the scheme of the Income Tax Act have been brought in this time also. The object
is that the constituency of donors really should be expanded. Now these are all the
schemes which in 2001 and 2010-11 were brought under the Finance Bill in order
to cleanse political money.

I think that the National Political Party, at least the Congress Party, should be
one with us and so should other parties be to make sure how we can change the

colour and complexion of money that is getting into politics.

Let me just revert back to a question Mr. Chidambaram put to me as to why
it can’t be challenged. You said, in the past, the experience has been that you go
to the ITAT and challenge the validity of search. The decision to search is not, and
has never been, an appealable order before the ITAT. It was only challenged before
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the High Courts. And before the High Courts, the Government always produce
the reasons. The Government, conventionally, before the Assessing Officer and the
Tribunals, did not produce the satisfaction notes and had never given it to the other
side. Since there are some ambiguous court rulings, it is a clarificatory amendment
to the effect that if you challenge it before the High Court, it would obviously be
shown to the High Court, irrespective of the proceedings in the High Court. It does
not matter whether it is a reference or a writ. This issue was never an appealable
order before the Tribunals. In effect, the status quo that existed since 1961 till today
will continue, so that this ambiguity that is created by which satisfaction notes would

become available to the assessee is taken care of.

There are two other points which you made and then you said, “You are expanding
the network.” Why should charitable organisations be surveyed under the Income
Tax Act? Well, a charitable organisation gets a registration and gets exemption to
undertake charity. Isn’t the Income Tax Department entitled to see that the resources
of this organisation are being used for the purpose for which exemption has been
granted? Why should the Income Tax Department be debarred or the Government
be debarred from seeing that a charitable organisation uses the charity only for the
purposes of charity? Now let me give you two or three illustrations. And I am sure

with his wide experience, Mr. Sibal would be aware of it.

SHRI KAPIL SIBAL: I have been challenging this in courts of law and you
are aware what charities I am talking about. They are your political opponents qua
who you conduct surveys and search every other day. We are fighting it in courts
That is the charity you are attacking. Your own organisations, which fund you, are

the charities which you have never searched.

SHRI ARUN JAITLEY: Sir, let us take illustrative cases. A charitable institution
takes land from the Government. A charitable institution builds a hospital on that
land. A charitable institution gets an Income Tax Exemption for running that hospital.
A charitable institution gets a Customs Act Exemption on all the equipment that
it imports. And, therefore, the entire valuation of the institution is based on the
exemptions that it gets. Suddenly, one day, that charitable hospital converts itself
into a company, starts charging lakhs of rupees from every patient and the corpus,
that it has developed on the strength of those charities and exemptions, suddenly
becomes its capital. Since Mr. Sibal legitimately claims that he has been appearing

in a number of cases, he knows all the cases I am referring to.

SHRI KAPIL SIBAL: Your officers must know who in the Government are
targeting those people. ...(Interruptions)... You know that. You know the persons in the

Government who are targeting those people, who are fighting for their very existence.
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SHRI ARUN JAITLEY: You see it is not a Government. ...(Interruptions)...
Irrespective of who is in Government, the reality is that almost every hospital in
Delhi, which got land like this and created an institution like this, is today a corporate
hospital. So, should the Income Tax Act say that because you were originally a
charitable organisation, I will shut my eyes because I have no power and this entire

money and corpus...(Interruptions)...

SHRI K. RAHMAN KHAN (Karnataka): You have power. ...(Interruptions)... You
can assess it. The charitable trust has to file returns and if they have transferred
it, you can easily assess them for what they have done. Where is the question of

survey or raid? ...(Interruptions)...

SHRI ARUN JAITLEY: Rahman Khan Saheb, if somebody is violating the law,
let him be surveyed. Why should we sympathise with him? Somebody is allotted a
land, let us assume, for a religious purpose. He builds commercial buildings on it.

Should the Income Tax Act say that I am not going to look at it?
SHRI K. RAHMAN KHAN: You can look at it. ...(Interruptions)...
SHRI ARUN JAITLEY: Then, I am certainly entitled to survey it. ...(Interruptions)...

SHRI K. RAHMAN KHAN: But, we are objecting to the provision that you
have brought in. ...(Interruptions)... The existing provision gives ample power to
you. You yourself admitted that the provision in Section 132 exists. It gives ample

power. Why is this brought in? That is all we are objecting to.

SHRI ARUN JAITLEY: Sir, something was made out of the fact that at the time
of search, there is a provision now for provisional attachment. At the time of search,
conventionally, you can take possession of the entire assets that you suspected to be
illegally held. Now, instead of confiscating everything, you can pass a prohibitory
order of attachment saying that we are leaving it with you but don’t sell it in the
meanwhile. Now, why should such a provision be considered unfair? When the
assessment takes place, if it is a fair acquisition of wealth, it will be released. So,
all we are doing is, instead of confiscating it there and then and taking it away,
we are provisionally attaching it by a prohibitory order. That’s all. Don’t sell it till

assessment proceedings are over. ...(Interruptions)...

Sir, a lot of arguments has been made with regard to the tribunals. Now, in each
of these amendments to the corresponding Acts, what is the position? Let us know
the situation today under which we are living. We have different legislations under
which either a regulator has been created or an appellate authority of the regulator
has been created or a tribunal has been created. Some of these appointments are

made, in the case of executive regulators, etc., by the Government; and wherever
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Judges, etc. are appointed, they are made in consultation with the Chief Justice of
India. This is the provision almost in every Act. Today, the harsh reality is that you
have a number of these regulators and tribunals, many of which have inadequate
work. You have seven Inter-State River Tribunals. The average tenure of each one
of them is to be calculated in decades, not in months or years. After one hearing,
the next date will be fixed after two months. An office is created, staff is created,
residences are given, salaries are given. What is wrong if the Government says
that let us have one River Water Tribunal? ...(Interruptions)... There will be one
River Water Tribunal which will meet on a continuous basis and all the river water
disputes will go there. You are actually reducing Government’s expenditure. You
are making sure that the body has work. There are now regulators with some work
which may be inadequate and, therefore, two or three regulations can be done by
one regulator. You have the Appellate Authority of the Ports, you have the Appellate
Authority of the Airports. Is there enough work to keep one institution to create
offices, to create residences, to create an entire permanent establishment? Therefore,
who appoints? If these are judges, the law remains the same, the parent Act remains
the same, the appointments are made by the Chief Justice in consultation with them.
The number has expanded to such an extent that in some tribunals, despite the best
effort of even the successive Chief Justices, we are not able to get judges. Bodies
are lying vacant because alternative modes of earnings are far more attractive, and
with arbitrations and so on, public service is no longer an attractive mode. I am in
receipt of letters where 1 am told that I have asked all the eligible people, nobody
is interested in joining. I, actually, received this letter. It is because in public service
you all make a sacrifice. In any form of private vocation, you can earn more and,
therefore, people have made a choice. So, if the Government takes a policy decision
by just one common amendment which says that the appointments will be made in
consultation with Chief Justice if you are judges, the executive appointments will
be made in that manner, Satishji, we are not reducing the age because the age has
to be actually kept now at 70 for a judge so that the number of people available

to us are not there. ...(Interruptions)...

SHRI SATISH CHANDRA MISRA: Some of them are 79 and they are still.

...(Interruptions)...
SHRI ARUN JAITLEY: Therefore, all this hue and cry is. ...(Interruptions)...

SHRI KAPIL SIBAL: When I read through the amendments in this regard, there
was no provision saying that you will make these appointments in consultation with
the Chief Justice. Please make that statement so that that is assured. ...(Interruptions)...

Make that statement that the Chairman will be appointed. ...(Interruptions)...



392 Government [RAJYA SABHA] Bills

SHRI ARUN JAITLEY: If it is judges, be rest assured.....(Interruptions)...
SHRI KAPIL SIBAL: Retired judge also! ...(Interruptions)...
SHRI ARUN JAITLEY: Retired judge also. ...(Interruptions)...

SHRI KAPIL SIBAL: That it will be in consultation with the Chief Justice.

...(Interruptions)...

SHRI ARUN JAITLEY: It will be in consultation with the Chief Justice.

...(Interruptions)...
SHRI KAPIL SIBAL: Great. Thank you. ...(Interruptions)...

SHRI ARUN JAITLEY: The Law Minister is here. I think, he reaffirms it.

...(Interruptions)...
SHRI KAPIL SIBAL: It was not reflected in the amendments. ...(Interruptions)...

SHRI ARUN JAITLEY: No, no. ...(Interruptions)... 1 have no doubt on that.

...(Interruptions)...
SHRI KAPIL SIBAL: All right. Very good. ...(Interruptions)...
SHRI ARUN JAITLEY: It will be provided in the Rules. ...(Interruptions)...

SHRI JAIRAM RAMESH: It is not clear that the judicial appointments will be

made in consultation with the judiciary. ...(Interruptions)...

SHRI ARUN JAITLEY: Judicial appointments, Mr. Jairam, will be made
in consultation with the judiciary. ...(Interruptions)... 1 have no doubts on that.

...(Interruptions)...
SHRI JAIRAM RAMESH: Okay; fine. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: I understood that some of the tribunals do not

have adequate work. ...(Inferruptions)...

SHRI JAIRAM RAMESH: Sir, since it is not there in the Act, what is the

Finance Minister doing about it ? ...(Interruptions)...
SHRI ARUN JAITLEY: The Rules will provide them. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, yes. ...(Interruptions)... It is an assurance.

...(Interruptions)...

SHRI TAPAN KUMAR SEN: I understood that some of the tribunals are not

having adequate work, and so, you are amalgamating them and you have made
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certain things. But there are some tribunals which are overloaded, rather pendency is
abnormal. You have merged PF Appellate Tribunal with the Industrial Disputes Act
Tribunal. Both are overloaded and in both the Tribunals, pendency of cases is to

tune of 10,000 or like that. What is the argument of doing that? ...(Interruptions)...
MR. DEPUTY CHAIRMAN: All right. ...(Interruptions)...

SHRI ARUN JAITLEY: If you bring such cases to notice, you can have
additional Benches created. The object is one related to governance. Today, instead
of creating a body, which has very little work, is it not better from the point of
view of governance to get the same body to administer two or three, if there is
inadequate work, where housing, offices, etc. have to be made available? It is a

huge pressure as far as expenditure is concerned.

SHRI TAPAN KUMAR SEN: In these two cases, not too little work, rather they

are over-loaded. ...(Interruptions)...

SHRI ARUN JAITLEY: That is, wherever you have a problem, we will, certainly,

have it looked into. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... He already said the

additional Benches can be created. ...(Inferruptions)... Now, proceed.

SHRI ARUN JAITLEY: Sir, Mr. Sibal made a comment with regard to Aadhaar.
As far as legislation is concerned, that itself makes it clear in Section 7. As far as
benefits are concerned, for the benefits, you can produce an Aadhaar card and if

you don't have one, you can produce any other proof of identity.

THE MINISTER OF LAW AND JUSTICE; AND THE MINISTER OF
ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR
PRASAD): And, apply for Aadhaar also.

SHRI ARUN JAITLEY: And, simultancously apply for Aadhaar. Fortunately, the
scheme is successful, almost 98 per cent of the adults have gone in for it and I am
sure, this will continue to improve. He was right on one count—let me tell him—
that some of us, at some stage, had doubts. Immediately, when this Government was
formed, the hon. Prime Minister organized a presentation and I was also present.
I put across those doubts—some of which had been raised even by your colleagues
when you were in Government—and they were answered adequately and we were
candid enough to say that we accept that it was a great initiative and we expand this
initiative. We accepted that. I have no hesitation in this. But as far as tax evasion
is concerned, the present Bill says, either give your Aadhaar number or give proof

of the fact that you applied for it, that is all, in your tax assessment so that the
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possibility of a person committing tax frauds, filing through different pan cards,
all that can be eliminated. Why should we not allow this technology which was
created in larger public interest to be utilized for this particular purpose? Sir, these
are broadly some of the main points as far as the taxation proposals are concerned.
I may only say this that while encouraging more and more people to join the tax
net, the lowest slab we have reduced to 5 per cent and the idea is that more people

should feel attracted enough to join.

SHRI P. CHIDAMBARAM: Sir, the Finance Minister may kindly yield. He is
moving on to another subject. We are grateful that you have acknowledged that
Aadhaar was the initiative of the previous Government and you have expanded
it. The question is, one, the purpose of Aadhaar Aadhaar was an instrument to
extend services and benefits, especially, subsidies. 4dadhaar was never intended to
be tagged to income tax returns and bank accounts. But if your Government has
taken a decision to tag it to income tax accounts and bank accounts, so be it. I
accept it, for the time being, that maybe there are some benefits by asking it to
be tagged to income tax accounts and bank accounts. The larger question, that is
being raised, and I think you should answer it, how will you protect the privacy of
transactions in bank accounts? How will you protect the privacy of facts, material
in the income tax returns? The Pentagon has been hacked, and five hundred million
accounts have been hacked by somebody sitting in some country of Europe. What
is the guarantee that you have the technology to prevent hacking of bank accounts,
hacking of income tax accounts through the Aadhaar number? The complaint of Mr.
Mahendra Singh Dhoni's wife is that her Aadhaar number is being made public.
Now, if Aadhaar numbers are available to a large number of authorities, what is the
guarantee that using the Aadhaar number route, these accounts will not be hacked
and the privacy that is required to be maintained by these accounts will not be

breached? That is the question.

SHRI ARUN JAITLEY: I think the Pentagon got hacked even without the
Aadhaar being there. ...(Interruptions)... So, the hacking doesn't take place because

of Aadhaar. ...(Interruptions)...
SHRI ANAND SHARMA: Sir, what is this? ...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, we didn't expect it from him. ...(Interruptions)...
Sir, kindly look at this. ...(Interruptions)...

SHRI P. CHIDAMBARAM: Sir, I appeal to the Finance Minister not to trivialize

the question. ...(Interruptions)... 1 asked him a serious question and I request him to
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seriously answer it. Let him not caricature my question. If you don't want to answer

my question, then, say, "I don't want to answer." Don’t caricature it, don’t trivialize it.

SHRI ARUN JAITLEY: It is a serious answer. If the firewalls can be broken
and hacking can take place, then, hacking will take place anywhere. That is not a

ground that hacking takes place only because Aadhaar is there. ...(Interruptions)...

SHRI DIGVIJAYA SINGH: You are making it easier. ...(Interruptions)... This is

making it easier. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Please. ...(Interruptions)...
No, no. He is not yielding. ...(Interruptions)... He is not yielding. Sit down.

...(Interruptions)... Mr. Bhattacharya, please sit down. ...(Interruptions)...
SHRI ARUN JAITLEY: Mr. Chidambaram, let us assume ...(Interruptions)...
MR. DEPUTY CHAIRMAN: He is not yielding. ...(Interruptions)...

SHRI P. CHIDAMBARAM: I am not attributing motives to the Government.

I am asking as to how they will prevent it.

SHRI ARUN JAITLEY: Therefore, let us assume, there is no Aadhaar, but some
information which is contained in some network gets hacked or gets leaked. That is
because of the technology you use there and technology, itself, can be broken into.
Therefore, the fact that technologies can be broken into, there is never an argument
which is given saying, don’t have technology. Therefore, the answer is that your
firewalls, that you have built around such a structure, must be strong enough. The
Aadhaar legislation has some provisions with regard to this. Now, don’t compare it
with what happened yesterday to Mr. Dhoni because this was the case where some
individual misconducted himself for the craze of a selfie or a photograph. And he has
been blacklisted for ten years. It was an immature behavior of the person who went
there. The fact is that, therefore, have a better technology. The idea, therefore, not
to use technology or to go in for only obsolete method of collection of documents,

is not the answer. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, I really want to know from the hon. Finance
Minister that there has been a report of a particular college giving out the names
and list of the students who won scholarship with their Aadhaar numbers. The
Government may be unaware. I am not saying that the Government is involved in
it. What I am saying is: What is the protection? What is the protection? If anybody
is making public the Aadhaar number of somebody else, is there any law to prevent
it? What is the protection?
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SHRI ARUN JAITLEY: It comes in the Aadhaar legislation itself. ...(Interruptions)...
For making it public, he can be prosecuted. These are provisions in the Aadhaar

legislation itself.

SHRI SITARAM YECHURY: That is already there. In spite of that, Sir, I am
asking. And I think that is what the sentiment from there also is. What is the

protection? ...(Interruptions)... What is the protection? ...(Interruptions)...
MR. DEPUTY CHAIRMAN: He is not yielding. ...(Interruptions)...

SHRI JAIRAM RAMESH: About linking of Aadhaar with the PAN number,
what 1 want to ask the Leader of the House is: Can you take us into confidence
as to what is your broad estimate of the fake or duplicate PAN numbers in the 17
crore universe that you are dealing with? Because this must have been at the back
of your mind to introduce Aadhaar. In fact, Aadhaar was optional in 2012. You
have made it compulsory. You have made it compulsory now, so I want to know
how serious is the fake or duplicate PAN card problem, which has forced you into
this? This is the straight factual question I am asking you. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is okay. That is enough.

SHRI ARUN JAITLEY: Let me clarify. Technology always is a learning experience.
If you recollect, when the UPA Government brought the Aadhaar legislation, the
legislation, itself, only dealt with the manner in which the cards are going to be
issued. The law was never finally passed, but that was the draft law. What do you
do with that Aadhaar card? The legislation did not mention that. As we learn from
the benefit of that technology and the strength of that technology, can it be used to
make sure that benefits are not misused? Can we make it for direct benefit transfer?
Can we use it for detecting any form of tax misrepresentation, or, frauds? Now these
are all areas where we are now expanding into. I share the concern of the hon.
Members and that is why there is a provision in the Act that privacy norms must
be maintained, and it can’t be made public. So, if anybody in the list of successful
candidates makes Aadhaar number public, then, he is guilty of the violation of that
particular Act. But the fact that somebody in Ranchi, or, somewhere else has violated

it, let us not discredit the technology, as a whole, itself.

Sir, my final point is: we have reduced the first slab in order to make sure
that there is an incentive for more people to join. We tried to encourage the
MSME sector. We have also tried to encourage the housing sector in certain areas
of investment. We are also trying to discourage cash transactions to the extent that
is possible. These are various provisions which we have brought in. I would urge
this hon. House, therefore, to support these provisions as far as the Finance Bill is

concerned. Thank you very much, Sir. That is all I have to say.
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MR. DEPUTY CHAIRMAN: Thank you very much. ...(Interruptions)...
SHRI D. RAJA (Tamil Nadu): In the morning, you have assured us.

MR. DEPUTY CHAIRMAN: What assurances? ...(Interruptions)... 1 allowed you

to raise it. You have raised it.

SHRI SITARAM YECHURY: You said that when the Finance Bill is taken up

it will be answered.

MR. DEPUTY CHAIRMAN: It is up to the Finance Minister. I allowed you
to raise it. ...(Interruptions)... Shrimati Kanimozhi has raised it. ...(Interruptions)... It
is up to the Finance Minister to reply to that matter or not. I can’t force him. It
is up to him. ...(Interruptions)... No, Shri Navaneethakrishnan. Mr. Raja you have

already raised it. ...(Interruptions)... Mr. Navaneethakrishnan, what is your problem?

SHRI A. NAVANEETHAKRISHNAN: Sir, we are not compelling. I know that

it is a very difficult one. But we want to raise it.

MR. DEPUTY CHAIRMAN: What do you want to say? What is the problem?

I have already allowed you.

SHRI A. NAVANEETHAKRISHNAN: Sir, now the Tamil Nadu Government
wants that the Central Government that loans provided by the banks to the farmers
of Tamil Nadu must be waived by the hon. Finance Minister. This is my humble
request. ...(Interruptions)... It is also the request of the Tamil Nadu Government

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Shrimati Kanimozhi, you have raised it.You spoke
about it. The Finance Minister knows it. I need not ask him. If he wants, he would
reply. ...(Interruptions)... Mr. Raja, you have already raised it. There is no need
for you to raise it again. After the reply, I have to put the Finance Bill to vote.

...(Interruptions)... What do you want? ...(Interruptions)...

SHRI D. RAJA: Sir, I have two questions. Number one, the Finance Bill gives
loan waiver to starters for three consecutive years. I am asking the Finance Minister

whether he will consider to give loan waiver to the farmers. Number two,
MR. DEPUTY CHAIRMAN: You have already raised it.

SHRI D. RAJA: The Finance Minister spoke about political funding, and cleansing

of politics.

MR. DEPUTY CHAIRMAN: He has already replied to it.
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5.00 p.m.

SHRI D. RAJA: No. I am asking, I am not a lawyer like him. I am not a lawyer
like the former Finance Minister, Mr. P. Chidambaram. I am a political activist, I am
telling the Finance Minister that corporate funding is the fountainhead of corruption.

Will the Government consider banning corporate funding?

SHRI TIRUCHI SIVA (Tamil Nadu): The Finance Minister says that the NDRF
can’t be sanctioned without the advice of the high level committee. Sir, I would
request the hon. Finance Minister to consider my request. Sir, the Accelrated Irrigation
Benefit Programme, AIBP, lies within his jurisdiction. They can extend loan assistance
to the State Governments. The State Governments are not able to provide the irrigation
facilities. This is number one. Secondly, I would request the hon. Finance Minister

to immediately advise the insurance companies to disburse all the ...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, you said that the hon. Finance Minister would
respond. He is not responding. The hon. Finance Minister has not responded to the

matter raised by Shri Sharad Pawar...(Interruptions)...

MR. DEPUTY CHAIRMAN: The hon. Finance Minister knows that Shri Sharad

Pawar has raised the matter.

SHRI DIGVIJAYA SINGH: Let him assure the House that he will reply to the

matter raised by Shri Sharad Pawar...(Interruptions)....
MR. DEPUTY CHAIRMAN: That is up to him.

Now, the question is:

“That the Bill to give effect to the financial proposals of the Central
Government for the financial year 2017-18, as passed by Lok Sabha, be

taken into consideration.”

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-cluase consideration
of the Bill. In Clause 2, there are two Amendments (Nos. 13 and 14) by Shri Vivek
Gupta. Shri Vivek Gupta is absent. So, it is not moved.

Clause 2 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 3, there is one Amendment (No.15) by
Shri Vivek Gupta. Shri Vivek Gupta is absent. So, it is not moved.

Clause 3 was added to the Bill.

Clauses 4 to 28 were added to the Bill.
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MR. DEPUTY CHAIRMAN: In Clause 29, there is one Amendment (No. 1) by
Dr. T. Subbarami Reddy. Dr. Reddy, are you moving your amendment?

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Before taking a decision, let
me speak. My Amendment to Clause 29 is, stamp duty, value of trust or society.
The Government says that this position will not apply to trust created or established
solely for the benefit of relative or individual. I have a simple amendment. I said,
it should be, in the case of exclusive benefit of the individual or relative. I am

bringing it to the notice of the hon. Minister.
MR. DEPUTY CHAIRMAN: So, are you moving your Amendment?
DR. T. SUBBARAMI REDDY: No; I am not moving the Amendment.
MR. DEPUTY CHAIRMAN: Amendment not moved.
Clause 29 was added to the Bill.
Clauses 30 to 46 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 47, there is one Amendment (No. 16)
by Shri Vivek Gupta. Shri Vivek Gupta is absent. Amendment is not moved.

Clause 47 was added to the Bill.
Clauses 48 and 49 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 50, there is one Amendment (No. 18)
by Shri Sukhendu Sekhar Roy. He is absent. Amendment is not moved.

Clause 50 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 51, there are two Amendments.
Amendment (No.8) by Shri Digvijaya Singh. Mr. Digvijaya Singh, are you moving

your Amendment?
CLAUSE 51 — AMENDMENT OF SECTION 132A
SHRI DIGVIJAYA SINGH: I am moving my Amendment, Sir, and I would like

to say a few words on it. I move:

(8) That the Rajya Sabha recommends to the Lok Sabha that the following
amendment be made in the Finance Bill, 2017, as passed by Lok Sabha,

namely:—

"That at page 26, Clause 51 be deleted."
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[Shri Digvijaya Singh]
Although we listened patiently to a brilliant speech by the hon. Finance Minister,
we all know that he has an art of creating a spin. One of the finest spin doctors

today in this country is Mr. Arun Jaitley.
MR. DEPUTY CHAIRMAN: Speak about your Amendment.

SHRI DIGVIJAYA SINGH: Sir, I have to explain why I am moving the

Amendment.
MR. DEPUTY CHAIRMAN: Is it about spin? ...(Interruptions)...

SHRI DIGVIJAYA SINGH: Section 132A denies the right of the assessee to
ask for an explanation as to why he is being raided or why he is being searched.
He has been denied the right to know the reason. Who is the authority which has
been empowered? In the next Section, you come to know. It is down to the level of
Assistant Commissioner. If you see the Income-Tax Department, the kind of corruption
that is there is huge and extortion is also going on. Therefore, Sir, I strongly request
the hon. Finance Minister and the House that this draconian provision of Amendment
of Section 132A be deleted.

MR. DEPUTY CHAIRMAN: There is another Amendment (No.17) by Shri
Vivek Gupta; he is absent. Therefore, I now put the Amendment (No.8) moved by
Shri Digvijaya Singh to vote. The question is:

(8) That the Rajya Sabha recommends to the Lok Sabha that the following
amendment be made in the Finance Bill, 2017, as passed by Lok Sabha,

namely;-
"That at page 26, Clause 51 be deleted."
SHRI DIGVIJAYA SINGH: Sir, Division.
The House divided.
MR. DEPUTY CHAIRMAN: Ayes: 86
Noes: 56

AYES — 86
Aga, Ms. Anu
Ali, Shri Munquad
Anand Sharma, Shri
Ansari, Shri Ali Anwar
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Antony, Shri A. K.

Ashok Siddharth, Shri
Azad, Shri Ghulam Nabi
Babbar, Shri Raj

Bajwa, Shri Partap Singh
Balmuchu, Dr. Pradeep Kumar
Banerjee, Shri Ritabrata
Batra, Shri Shadi Lal
Bharathi, Shri R. S.
Bhattacharya, Shri P.
Biswal, Shri Ranjib

Bora, Shri Ripun

Budania, Shri Narendra
Chavan, Shrimati Vandana
Chidambaram, Shri P.
Chowdhury, Shrimati Renuka
Dalwai, Shri Husain

Dullo, Shri Shamsher Singh
Dwivedi, Shri Janardan
Elangovan, Shri T. K. S.
Fernandes, Shri Oscar
Gowda, Prof. M. V. Rajeev
Gupta, Shri Prem Chand
Hariprasad, Shri B. K.
Harivansh, Shri

Hashmi, Shri Parvez
Kalita, Shri Bhubaneswar
Kanimozhi, Shrimati

Khan, Shri Javed Ali
Khan, Shri K. Rahman
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Khan, Shri Mohd. Ali

Kujur, Shri Santiuse

Mabhra, Shri Mahendra Singh
Misra, Shri Satish Chandra
Mistry, Shri Madhusudan
Nagar, Shri Surendra Singh
Nanda, Shri Kiranmay
Narayanan, Shri C. P.
Nishad, Shri Vishambhar Prasad
Patel, Shri Ahmed

Patil, Shrimati Rajani
Perween, Shrimati Kahkashan
Punia, Shri P. L.

Ragesh, Shri K. K.

Raja, Shri D.

Rajaram, Shri

Ramamurthy, Shri K. C.
Ramesh, Shri Jairam
Rangarajan, Shri T. K.

Rao, Dr. K. V. P. Ramachandra
Rapolu, Shri Ananda Bhaskar
Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami
Sahani, Dr. Anil Kumar
Selja, Kumari

Sen, Shri Tapan Kumar

Seth, Shri Sanjay

Shekhar, Shri Neeraj

Shukla, Shri Rajeev

Sibal, Shri Kapil
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Singh, Shri Digvijaya
Singh, Dr. Manmohan
Singh, Shri Veer

Singhvi, Dr. Abhishek Manu
Sinh, Dr. Sanjay

Siva, Shri Tiruchi
Somaprasad, Shri K.
Soni, Shrimati Ambika
Tamta, Shri Pradeep
Tankha, Shri Vivek K.
Thakur, Shri Ram Nath
Thakur, Shrimati Viplove
Tiwari, Shri Alok

Tiwari, Shri Pramod
Tlau, Shri Ronald Sapa
Tulsi, Shri K. T. S.
Verma, Shrimati Chhaya
Verma, Shri Ravi Prakash
Vora, Shri Motilal

Yadav, Prof. Ram Gopal
Yadav, Ch. Sukhram Singh

Yechury, Shri Sitaram

NOES — 56
Chandrasekhar, Shri Rajeev
Chhatrapati, Shri Sambhaji
Chowdary, Shri Y. S.
Dasgupta, Shri Swapan
Desai, Shri Anil
Dhindsa, Sardar Sukhdev Singh
Dudi, Shri Ram Narain
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Dungarpur, Shri Harshvardhan Singh
Ganesan, Shri La.

Ganguly, Shrimati Roopa
Gehlot, Shri Thaawar Chand
Goel, Shri Vijay

Gohel, Shri Chunibhai Kanjibhai
Goyal, Shri Piyush

Gujral, Shri Naresh

Irani, Shrimati Smriti Zubin
Jain, Shri Meghraj

Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash

Jha, Shri Prabhat

Judev, Shri Ranvijay Singh
Kore, Dr. Prabhakar
Mahatme, Dr. Vikas

Malik, Shri Shwait

Nadda, Shri Jagat Prakash
Naidu, Shri M. Venkaiah
Naqvi, Shri Mukhtar Abbas
Netam, Shri Ram Vichar
Nirmala Sitharaman, Shrimati
Panchariya, Shri Narayan Lal
Pandya, Shri Dilipbhai

Patil, Shri Basawaraj

Poddar, Shri Mahesh

Prabhu, Shri Suresh
Pradhan, Shri Dharmendra
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Prasad, Shri Ravi Shankar
Ramesh, Shri C. M.
Rangasayee Ramakrishna, Shri
Reddy, Shri V. Vijayasai
Sable, Shri Amar Shankar
Sahasrabuddhe, Dr. Vinay P.
Sancheti, Shri Ajay

Singh, Chaudhary Birender
Singh, Shri Gopal Narayan
Sinha, Shri R. K.

Subhash Chandra, Dr.

Suresh Gopi, Shri

Swamy, Dr. Subramanian
Thakur, Dr. C. P.

Tundiya, Mahant Shambhuprasadji
Vadodia, Shri Lal Sinh
Vegad, Shri Shankarbhai N.
Verma, Shri Ramkumar

Yadav, Shri Bhupender
The Amendment (No. 8) was adopted.
Clause 51, with amendment recommended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 52, there is one Amendment (No. 9) by
Shri Digvijaya Singh. Are you moving?

CLAUSE 52 — AMENDMENT OF SECTION 133

SHRI DIGVIJAYA SINGH: Sir, I want to move my Amendment because it is
giving unbridled power even to the level of Assistant Commissioners. Earlier, this was
confined to the level of Commissioner and Principal Commissioner, and, similarly, in
proviso 2, it has been given to Joint Directors, Deputy Directors and Directors. So,
the kind of corruption that is there $7bH <ol &RIHH! ¥ T TRE BT YLER B,
SIH MY HHTR A 8T PR AR HHTR BT 391 ABR ¢ fFar 8 iR o=
P b U I Bl B4l & Ui STaeeR T8 8h safey, I9-1g SU9HIfy Aeied,
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[Shri Digvijaya Singh]

T R 9T 9 I8 ARY © 3R RIS AR Sar el & 39 |1 Car-0ad
B TRB @, 5 a g9 draconian provisions 6T R B Sir, | move:

(9) That the Rajya Sabha recommends to the Lok Sabha that the following
amendment be made in the Finance Bill, 2017, as passed by Lok Sabha,

namely:—
“That at page 27, Clause 52 be deleted.”

MR. DEPUTY CHAIRMAN: I now put the Amendment (No. 9) moved by
Shri Digvijaya Singh to vote. The question is:

(9) That the Rajya Sabha recommends to the Lok Sabha that the following
amendment be made in the Finance Bill, 2017, as passed by Lok Sabha,

namely:—
“That at page 27, Clause 52 be deleted.”
SHRI DIGVIJAYA SINGH: Sir, I want Division.
The House divided.
MR. DEPUTY CHAIRMAN: Ayes: 86
Noes: 56
AYES — 86
Aga, Ms. Anu
Ali, Shri Munquad
Anand Sharma, Shri
Ansari, Shri Ali Anwar
Antony, Shri A. K.
Ashok Siddharth, Shri
Azad, Shri Ghulam Nabi
Babbar, Shri Raj
Bajwa, Shri Partap Singh
Balmuchu, Dr. Pradeep Kumar
Banerjee, Shri Ritabrata

Batra, Shri Shadi Lal
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Bharathi, Shri R. S.
Bhattacharya, Shri P.
Biswal, Shri Ranjib

Bora, Shri Ripun

Budania, Shri Narendra
Chavan, Shrimati Vandana
Chidambaram, Shri P.
Chowdhury, Shrimati Renuka
Dalwai, Shri Husain

Dullo, Shri Shamsher Singh
Dwivedi, Shri Janardan
Elangovan, Shri T. K. S.
Fernandes, Shri Oscar
Gowda, Prof. M. V. Rajeev
Gupta, Shri Prem Chand
Hariprasad, Shri B. K.
Harivansh, Shri

Hashmi, Shri Parvez
Kalita, Shri Bhubaneswar
Kanimozhi, Shrimati

Khan, Shri Javed Ali
Khan, Shri K. Rahman
Khan, Shri Mohd. Ali
Kujur, Shri Santiuse
Mabhra, Shri Mahendra Singh
Misra, Shri Satish Chandra
Mistry, Shri Madhusudan
Nagar, Shri Surendra Singh
Nanda, Shri Kiranmay
Narayanan, Shri C. P.
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Nishad, Shri Vishambhar Prasad
Patel, Shri Ahmed

Patil, Shrimati Rajani
Perween, Shrimati Kahkashan
Punia, Shri P. L.

Ragesh, Shri K. K.

Raja, Shri D.

Rajaram, Shri

Ramamurthy, Shri K. C.
Ramesh, Shri Jairam
Rangarajan, Shri T. K.

Rao, Dr. K. V. P. Ramachandra
Rapolu, Shri Ananda Bhaskar
Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami
Sahani, Dr. Anil Kumar
Selja, Kumari

Sen, Shri Tapan Kumar

Seth, Shri Sanjay

Shekhar, Shri Neeraj

Shukla, Shri Rajeev

Sibal, Shri Kapil

Singh, Shri Digvijaya

Singh, Dr. Manmohan

Singh, Shri Veer

Singhvi, Dr. Abhishek Manu
Sinh, Dr. Sanjay

Siva, Shri Tiruchi
Somaprasad, Shri K.

Soni, Shrimati Ambika
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Tamta, Shri Pradeep
Tankha, Shri Vivek K.
Thakur, Shri Ram Nath
Thakur, Shrimati Viplove
Tiwari, Shri Alok

Tiwari, Shri Pramod
Tlau, Shri Ronald Sapa
Tulsi, Shri K. T. S.
Verma, Shrimati Chhaya
Verma, Shri Ravi Prakash
Vora, Shri Motilal

Yadav, Prof. Ram Gopal
Yadav, Ch. Sukhram Singh

Yechury, Shri Sitaram

NOES — 56
Chandrasekhar, Shri Rajeev
Chhatrapati, Shri Sambhaji
Chowdary, Shri Y. S.
Dasgupta, Shri Swapan
Desai, Shri Anil
Dhindsa, Sardar Sukhdev Singh
Dudi, Shri Ram Narain
Dungarpur, Shri Harshvardhan Singh
Ganesan, Shri La.
Ganguly, Shrimati Roopa
Gehlot, Shri Thaawar Chand
Goel, Shri Vijay
Gohel, Shri Chunibhai Kanjibhai
Goyal, Shri Piyush
Gujral, Shri Naresh



410 Government [RAJYA SABHA] Bills

Irani, Shrimati Smriti Zubin
Jain, Shri Meghraj

Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash

Jha, Shri Prabhat

Judev, Shri Ranvijay Singh
Kore, Dr. Prabhakar
Mahatme, Dr. Vikas

Malik, Shri Shwait

Nadda, Shri Jagat Prakash
Naidu, Shri M. Venkaiah
Naqvi, Shri Mukhtar Abbas
Netam, Shri Ram Vichar
Nirmala Sitharaman, Shrimati
Panchariya, Shri Narayan Lal
Pandya, Shri Dilipbhai

Patil, Shri Basawaraj

Poddar, Shri Mahesh

Prabhu, Shri Suresh
Pradhan, Shri Dharmendra
Prasad, Shri Ravi Shankar
Ramesh, Shri C. M.
Rangasayee Ramakrishna, Shri
Reddy, Shri V. Vijayasai
Sable, Shri Amar Shankar
Sahasrabuddhe, Dr. Vinay P.
Sancheti, Shri Ajay

Singh, Chaudhary Birender
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Singh, Shri Gopal Narayan
Sinha, Shri R. K.

Subhash Chandra, Dr.

Suresh Gopi, Shri

Swamy, Dr. Subramanian

Thakur, Dr. C. P.

Tundiya, Mahant Shambhuprasadji
Vadodia, Shri Lal Sinh

Vegad, Shri Shankarbhai N.
Verma, Shri Ramkumar

Yadav, Shri Bhupender
The Amendment (No. 9) was adopted.
Clause 52, with amendment recommended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 53, there is one Amendment (No. 10)
by Shri Digvijaya Singh. Are you moving?

CLAUSE 53 — AMENDMENT OF SECTION 133A

SHRI DIGVIJAYA SINGH: Sir, I am moving it because 34T q? DT H 39 UHR
P AT ® b IfT BIs ff ARSI Gxe1 8, SHD! STa-sdlel BRep BRI B off
Fhdl B, b S R T ST B, o9 J Ig INBR 35 8, dRcdd Mg,
TTSIISNST & Rac® T YR BT AHATT Tl ol 2, UHRISIRY FelliN= AT
fohu O ¥2 € 3R $9 UPR B <41d SloH & foI¢ Ig Urag= fhar a1 8, safey
3 AT fHar ST ARyl LL.(@EeT)... Sin, [ move:—

(10) That the Rajya Sabha recommends to the Lok Sabha that the following
amendment be made in the Finance Bill, 2017, as passed by Lok Sabha,

namely:—
“That at page 27, Clause 53 be deleted.”

MR. DEPUTY CHAIRMAN: I now put the Amendment (No.10) moved by Shri
Digvijaya Singh to vote. The question is:—

(10) That the Rajya Sabha recommends to the Lok Sabha that the following
amendment be made in the Finance Bill, 2017, as passed by Lok Sabha,

namely:—

“That at page 27, Clause 53 be deleted.”
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SHRI DIGVIJAYA SINGH: Sir, I want Division.
The House divided.

MR. DEPUTY CHAIRMAN: Ayes: 86
Noes: 56
AYES — 86

Aga, Ms. Anu

Ali, Shri Munquad

Anand Sharma, Shri

Ansari, Shri Ali Anwar

Antony, Shri A. K.

Ashok Siddharth, Shri

Azad, Shri Ghulam Nabi

Babbar, Shri Raj

Bajwa, Shri Partap Singh

Balmuchu, Dr. Pradeep Kumar

Banerjee, Shri Ritabrata

Batra, Shri Shadi Lal

Bharathi, Shri R. S.

Bhattacharya, Shri P.

Biswal, Shri Ranjib

Bora, Shri Ripun

Budania, Shri Narendra

Chavan, Shrimati Vandana

Chidambaram, Shri P.

Chowdhury, Shrimati Renuka

Dalwai, Shri Husain

Dullo, Shri Shamsher Singh

Dwivedi, Shri Janardan

Elangovan, Shri T. K. S.
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Fernandes, Shri Oscar
Gowda, Prof. M. V. Rajeev
Gupta, Shri Prem Chand
Hariprasad, Shri B. K.
Harivansh, Shri

Hashmi, Shri Parvez

Kalita, Shri Bhubaneswar
Kanimozhi, Shrimati

Khan, Shri Javed Ali

Khan, Shri K. Rahman
Khan, Shri Mohd. Ali
Kujur, Shri Santiuse

Mabhra, Shri Mahendra Singh
Misra, Shri Satish Chandra
Mistry, Shri Madhusudan
Nagar, Shri Surendra Singh
Nanda, Shri Kiranmay
Narayanan, Shri C. P.
Nishad, Shri Vishambhar Prasad
Patel, Shri Ahmed

Patil, Shrimati Rajani
Perween, Shrimati Kahkashan
Punia, Shri P. L.

Ragesh, Shri K. K.

Raja, Shri D.

Rajaram, Shri

Ramamurthy, Shri K. C.
Ramesh, Shri Jairam

Rangarajan, Shri T. K.
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Rao, Dr. K. V. P. Ramachandra
Rapolu, Shri Ananda Bhaskar
Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami
Sahani, Dr. Anil Kumar
Selja, Kumari

Sen, Shri Tapan Kumar
Seth, Shri Sanjay

Shekhar, Shri Neeraj

Shukla, Shri Rajeev

Sibal, Shri Kapil

Singh, Shri Digvijaya
Singh, Dr. Manmohan
Singh, Shri Veer

Singhvi, Dr. Abhishek Manu
Sinh, Dr. Sanjay

Siva, Shri Tiruchi
Somaprasad, Shri K.

Soni, Shrimati Ambika
Tamta, Shri Pradeep
Tankha, Shri Vivek K.
Thakur, Shri Ram Nath
Thakur, Shrimati Viplove
Tiwari, Shri Alok

Tiwari, Shri Pramod

Tlau, Shri Ronald Sapa
Tulsi, Shri K. T. S.

Verma, Shrimati Chhaya

Verma, Shri Ravi Prakash
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Vora, Shri Motilal
Yadav, Prof. Ram Gopal
Yadav, Ch. Sukhram Singh
Yechury, Shri Sitaram

NOES — 56
Chandrasekhar, Shri Rajeev
Chhatrapati, Shri Sambbhaji
Chowdary, Shri Y. S.
Dasgupta, Shri Swapan
Desai, Shri Anil
Dhindsa, Sardar Sukhdev Singh
Dudi, Shri Ram Narain
Dungarpur, Shri Harshvardhan Singh
Ganesan, Shri La.
Ganguly, Shrimati Roopa
Gehlot, Shri Thaawar Chand
Goel, Shri Vijay
Gohel, Shri Chunibhai Kanjibhai
Goyal, Shri Piyush
Gujral, Shri Naresh
Irani, Shrimati Smriti Zubin
Jain, Shri Meghraj
Jaitley, Shri Arun
Jangde, Dr. Bhushan Lal
Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash
Jha, Shri Prabhat
Judev, Shri Ranvijay Singh

Kore, Dr. Prabhakar
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Mahatme, Dr. Vikas

Malik, Shri Shwait

Nadda, Shri Jagat Prakash
Naidu, Shri M. Venkaiah
Naqvi, Shri Mukhtar Abbas
Netam, Shri Ram Vichar
Nirmala Sitharaman, Shrimati
Panchariya, Shri Narayan Lal
Pandya, Shri Dilipbhai

Patil, Shri Basawaraj

Poddar, Shri Mahesh

Prabhu, Shri Suresh
Pradhan, Shri Dharmendra
Prasad, Shri Ravi Shankar
Ramesh, Shri C. M.
Rangasayee Ramakrishna, Shri
Reddy, Shri V. Vijayasai
Sable, Shri Amar Shankar
Sahasrabuddhe, Dr. Vinay P.
Sancheti, Shri Ajay

Singh, Chaudhary Birender
Singh, Shri Gopal Narayan
Sinha, Shri R. K.

Subhash Chandra, Dr.

Suresh Gopi, Shri

Swamy, Dr. Subramanian
Thakur, Dr. C. P.

Tundiya, Mahant Shambhuprasad;ji

Vadodia, Shri Lal Sinh
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Vegad, Shri Shankarbhai N.
Verma, Shri Ramkumar

Yadav, Shri Bhupender
The Amendment (No. 10) was adopted.
Clause 53, with amendment recommended, was added to the Bill.
Clauses 54 and 55 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 56, there are two Amendments (Nos. 2
and 3) by Dr. T. Subbarami Reddy. Are you moving?

CLAUSE 56 — INSERTION OF NEW SECTION 139AA;
QUOTING OF Aadhaar NUMBER

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, I just want to say a few

words before moving my Amendments.

I have submitted notice for these two Amendments which are similar in nature.
I am proposing the date of making Aadhaar Card compulsory from 1st December,
2017, instead of Ist July, 2017. The idea is that the income tax assesses should be
given sufficient time for linking their Aadhaar Cards while filing their returns. Sir,
even the Supreme Court has said that it should not be made mandatory. However,
the Government is making it. You are, now, making it compulsory from Financial

Year 2016-17. So, I am moving my amendments.
Sir, I move:

(2) That the Rajya Sabha recommends to the Lok Sabha that the following
amendment be made in the Finance Bill, 2017, as passed by Lok Sabha,
namely:—

"That at page 27, line 43, for the figures and words "Ist day of July, 2017"
the figures and words "Ist day of December, 2017" be substituted."

(3) That the Rajya Sabha recommends to the Lok Sabha that the following
amendment be made in the Finance Bill, 2017, as passed by Lok Sabha,

namely:—

"That at page 28, line 6, for the figures and words "Ist day of July, 2017
the figures and words "1st day of December, 2017" be substituted."

MR. DEPUTY CHAIRMAN: I now put the Amendments (Nos. 2 and 3) moved
by Dr. Reddy to vote.
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The Amendments (Nos. 2 and 3) were negatived.
Clause 56 was added to the Bill.
Clauses 57 to 153 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 154, there are two Amendments (Nos.
11 and 12) by Shri Sitaram Yechury. Are you moving, Mr. Yechury?

CLAUSE 154 — AMENDMENT OF SECTION 182

SHRI SITARAM YECHURY: Sir, I am moving the Amendments, and I explained
the reason when I spoke earlier. I think, through these provisions in the Finance
Bill, amendments to the Companies Act, actually, opens the flood gates for political
corruption of the highest order. Sir, neither is there any restriction on the amount
of money that companies pay to political parties nor do we know which are the
political parties that are beneficiaries of such donations. And, this will pave the
way for a very large number of benami shell companies to be set up which can
be used to launder money and black money can be converted into white money
and go in as legal donations to political parties. This will open the flood gates for
political donations which were hitherto unknown in our country. Already, we are
facing the menace of role of money power distorting our democratic processes in
our elections. Now, if you allow it, I think, this process will multiply, exponentially,
and that will destroy the democratic choices before the people. That is why I am

moving the Amendments.

So, I move:

(11) That the Rajya Sabha recommends to the Lok Sabha that the following
amendment be made in the Finance Bill, 2017, as passed by Lok Sabha,
namely:—

"That at page 52, line 34, after the word "section", the words "which shall

not be above 7.5 per cent of net profit of the last three financial years,"

be inserted."

(12) That the Rajya Sabha recommends to the Lok Sabha that the following
amendment be made in the Finance Bill, 2017, as passed by Lok Sabha,
namely:—

"That at page 52, affer line 40, the following proviso be inserted, namely:—

Provided further that there shall be a requirement for a company to disclose
the names of the political parties to which contributions have been made
by it".
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MR. DEPUTY CHAIRMAN: Are you pressing for division?
SHRI SITARAM YECHURY: Sir, I want division.

MR. DEPUTY CHAIRMAN: I now put the Amendments (No. 11 and 12) moved
by Shri Yechury to vote. The question is:

(11) That the Rajya Sabha recommends to the Lok Sabha that the following
amendment be made in the Finance Bill, 2017, as passed by Lok Sabha,

namely:—

"That at page 52, line 34, after the word "section", the words "which shall
not be above 7.5 per cent of net profit of the last three financial years,"

be inserted."

(12) That the Rajya Sabha recommends to the Lok Sabha that the following
amendment be made in the Finance Bill, 2017, as passed by Lok Sabha,

namely:—
"That at page 52, after line 40, the following proviso be inserted, namely:—

Provided further that there shall be a requirement for a company to disclose
the names of the political parties to which contributions have been made
by it".

The House divided.
MR. DEPUTY CHAIRMAN: Ayes: 86
Noes: 56
AYES — 86
Aga, Ms. Anu
Ali, Shri Munquad
Anand Sharma, Shri
Ansari, Shri Ali Anwar
Antony, Shri A. K.
Ashok Siddharth, Shri
Azad, Shri Ghulam Nabi
Babbar, Shri Raj
Bajwa, Shri Partap Singh

Balmuchu, Dr. Pradeep Kumar
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Banerjee, Shri Ritabrata
Batra, Shri Shadi Lal
Bharathi, Shri R. S.
Bhattacharya, Shri P.
Biswal, Shri Ranjib
Bora, Shri Ripun

Budania, Shri Narendra

Chavan, Shrimati Vandana

Chidambaram, Shri P.

Chowdhury, Shrimati Renuka

Dalwai, Shri Husain

Dullo, Shri Shamsher Singh

Dwivedi, Shri Janardan
Elangovan, Shri T. K. S.

Fernandes, Shri Oscar

Gowda, Prof. M. V. Rajeev

Gupta, Shri Prem Chand
Hariprasad, Shri B. K.
Harivansh, Shri

Hashmi, Shri Parvez
Kalita, Shri Bhubaneswar
Kanimozhi, Shrimati
Khan, Shri Javed Ali
Khan, Shri K. Rahman
Khan, Shri Mohd. Ali

Kujur, Shri Santiuse

Mahra, Shri Mahendra Singh
Misra, Shri Satish Chandra

Mistry, Shri Madhusudan

[RAJYA SABHA]

Bills
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Nagar, Shri Surendra Singh
Nanda, Shri Kiranmay
Narayanan, Shri C. P.
Nishad, Shri Vishambhar Prasad
Patel, Shri Ahmed

Patil, Shrimati Rajani
Perween, Shrimati Kahkashan
Punia, Shri P. L.

Ragesh, Shri K. K.

Raja, Shri D.

Rajaram, Shri

Ramamurthy, Shri K. C.
Ramesh, Shri Jairam
Rangarajan, Shri T. K.

Rao, Dr. K. V. P. Ramachandra
Rapolu, Shri Ananda Bhaskar
Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami
Sahani, Dr. Anil Kumar
Selja, Kumari

Sen, Shri Tapan Kumar

Seth, Shri Sanjay

Shekhar, Shri Neeraj

Shukla, Shri Rajeev

Sibal, Shri Kapil

Singh, Shri Digvijaya

Singh, Dr. Manmohan

Singh, Shri Veer

Singhvi, Dr. Abhishek Manu
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Sinh, Dr. Sanjay
Siva, Shri Tiruchi
Somaprasad, Shri K.
Soni, Shrimati Ambika
Tamta, Shri Pradeep
Tankha, Shri Vivek K.
Thakur, Shri Ram Nath
Thakur, Shrimati Viplove
Tiwari, Shri Alok
Tiwari, Shri Pramod
Tlau, Shri Ronald Sapa
Tulsi, Shri K. T. S.
Verma, Shrimati Chhaya
Verma, Shri Ravi Prakash
Vora, Shri Motilal
Yadav, Prof. Ram Gopal
Yadav, Ch. Sukhram Singh
Yechury, Shri Sitaram

NOES — 56
Chandrasekhar, Shri Rajeev
Chhatrapati, Shri Sambbhaji
Chowdary, Shri Y. S.
Dasgupta, Shri Swapan
Desai, Shri Anil
Dhindsa, Sardar Sukhdev Singh
Dudi, Shri Ram Narain
Dungarpur, Shri Harshvardhan Singh
Ganesan, Shri La.

Ganguly, Shrimati Roopa
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Gehlot, Shri Thaawar Chand
Goel, Shri Vijay

Gohel, Shri Chunibhai Kanjibhai
Goyal, Shri Piyush

Gujral, Shri Naresh

Irani, Shrimati Smriti Zubin
Jain, Shri Meghraj

Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash

Jha, Shri Prabhat

Judev, Shri Ranvijay Singh
Kore, Dr. Prabhakar
Mahatme, Dr. Vikas

Malik, Shri Shwait

Nadda, Shri Jagat Prakash
Naidu, Shri M. Venkaiah
Naqvi, Shri Mukhtar Abbas
Netam, Shri Ram Vichar
Nirmala Sitharaman, Shrimati
Panchariya, Shri Narayan Lal
Pandya, Shri Dilipbhai

Patil, Shri Basawaraj

Poddar, Shri Mahesh

Prabhu, Shri Suresh
Pradhan, Shri Dharmendra
Prasad, Shri Ravi Shankar

Ramesh, Shri C. M.
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Rangasayee Ramakrishna, Shri
Reddy, Shri V. Vijayasai
Sable, Shri Amar Shankar
Sahasrabuddhe, Dr. Vinay P.
Sancheti, Shri Ajay
Singh, Chaudhary Birender
Singh, Shri Gopal Narayan
Sinha, Shri R. K.
Subhash Chandra, Dr.
Suresh Gopi, Shri
Swamy, Dr. Subramanian
Thakur, Dr. C. P.
Tundiya, Mahant Shambhuprasadji
Vadodia, Shri Lal Sinh
Vegad, Shri Shankarbhai N.
Verma, Shri Ramkumar
Yadav, Shri Bhupender
The Amendments (Nos. 11 and 12) were adopted.
Clause 154, with amendments recommended, was added to the Bill.

Clauses 155 to 159 were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, we shall take up the First Schedule. There
are four Amendments (Nos. 4 to 7) by Dr. T. Subbarami Reddy. Are you moving?

THE FIRST SCHEDULE

DR. T. SUBBARAMI REDDY: Sir, so far as the fourth Amendment is concerned,
the rate of income tax in case of individual assesses has been fixed at 20 per cent
tax on the income exceeding rupees five lakhs. 1 propose that this rate be fixed at

15 per cent for individual assesses.

My fifth Amendment is for individual assesses where the total income exceeds
rupees ten lakhs. The rate of income tax here has been levied at the rate of 30 per

cent. Through my Amendment, I propose that it should be reduced to 20 per cent.
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My sixth Amendment is for the benefit of senior citizens. It has been proposed
that if the income of a senior citizen exceeds rupees five lakhs, he will have to pay
the income tax at the rate of 20 per cent. Through my Amendment, I am suggesting
that it should be brought down to 15 per cent.

My seventh Amendment pertains to that category of senior citizens whose income
exceeds rupees ten lakhs. The Government here wants to levy income tax at the rate
of 30 per cent. I propose that it should be reduced to 20 per cent.

If the NDA Government claims to be a welfare-oriented Government, why does

it not give more concessions to the senior citizens?

So, I move:

(4) That the Rajya Sabha recommends to the Lok Sabha that the following
amendment be made in the Finance Bill, 2017, as passed by Lok Sabha,
namely:—

"That at page 67, line 14, for the figure and words "20 per cent", the figure
and words" 15 per cent" be substituted."

(5) That the Rajya Sabha recommends to the Lok Sabha that the following
amendment be made in the Finance Bill, 2017, as passed by Lok Sabha,
namely:—

"That at page 67, line 16, for the figure and words "30 per cent", the figure
and words "20 per cent" be substituted."

(6) That the Rajya Sabha recommends to the Lok Sabha that the following
amendment be made in the Finance Bill, 2017, as passed by Lok Sabha,
namely:—

"That at page 67, line 24, for the figure and words "20 per cent", the figure
and words" 15 per cent" be substituted."

(7) That the Rajya Sabha recommends to the Lok Sabha that the following
amendment be made in the Finance Bill, 2017, as passed by Lok Sabha,
namely:—

"That at page 67, line 26, for the figure and words "30 per cent", the figure
and words "20 per cent" be substituted."

MR. DEPUTY CHAIRMAN: I now put the Amendment (Nos. 4 to 7) moved
by Dr. Reddy to vote.

The Amendments (Nos. 4 to 7) were negatived.
The First Schedule was added to the Bill.

The Second to Ninth Schedules were added to the Bill.
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MR. DEPUTY CHAIRMAN: Now, I take up Clause 1, the Enacting Formula
and the Title.

SHRI JAIRAM RAMESH: Sir, there is a slight error in the Ninth Schedule.
I want to bring this to the notice of the hon. Finance Minster. It should not read

as Section 180; it should read as Section 185. It is a typographical error.
SHRI ARUN JAITLEY: It will be done.

MR. DEPUTY CHAIRMAN: Okay. Now, I put Clause 1, the Enacting Formula
and the Title to vote.

Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI ARUN JAITLEY: Sir I move:
That the Bill, with amendments recommended, be returned.

The question was put and the motion was adopted.

RE. DEMAND TO DISCUSS THE ISSUE OF Aadhaar

MR. DEPUTY CHAIRMAN: Okay. Now lobbies may be cleared. Now, the
Appropriation (Railways) Bill. What is the position? ...(Interruptions).. Only two

have spoken!
SHRI JAIRAM RAMESH (Karnataka): Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, I will tell you about Aadhaar. ...(Interruptions)...

Hon. Members, either be seated in the House or go out. Don't stand like this.
SHRI JAIRAM RAMESH: Sir, what about the Short Duration Discussion?

MR. DEPUTY CHAIRMAN: Yes, I am coming to you. In the meeting of
Leaders of Parties in the morning, it was suggested that we would take up the
Appropriation (Railways) Bill now. After disposing it of, we will take up Aadhaar,

that is, tomorrow. Mr. Minister, what do you say?

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS;
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Yes, maybe.

MR. DEPUTY CHAIRMAN: The Government also agrees to that. There is no

problem.



